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0.A.No.423/2000 ‘ g
S. Dutta, learned counsel

for the applicant and Ms B. Dutta Das on
behalf of Dr B.P. Todi,

Heard Mr

learned counsel for
the KVS. The respondents have not filed the

written statement till now. Fou week further

time is allowed to the respondents for filing

of written statement. List it on 9.2.01 for

orders.

dated

The order,

shall continue.

interim 7.12.2000

fs«/—“\}'

Vice-Chairman

, nkm
. <
J\\b‘\cwl‘hm éﬂ—&i&mwe— 28.2.2001 Four weeks time allowed to’}*the‘
. -Cs\ r N
M \)AJ-M__ chw - respondents to file written statewt.
. ¢
' - List it on 28.3.01 for orders. Interim
ﬁ A order shall continue.
" 2Y%-3:¢) .
Vice-Chairman
N 4 , nkm
. | : . {.Q«; ”
. ‘ a)(3\ N
28.3.2001 Three weeks time allowed to the respondents

L9\ S .
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{\‘}C—J Ay s frpontnk-
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to qile their return. The interim order passed on
7.12.2000 shall Mr. S.  $arm,

counsel ,or the respondents is requested to obtain

continue. learned
the necessary instructions in the matter. \as to
‘. .y
the vacancy position at Calcutta and any pOS%lblllty
01 List

posting the applicént in the said post.

it or o_rders on 25.4.01.

Vice-Chairmén
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o 0.4.N0.423/2000 | R &
3\ Notes of the Registry | Date | . Order of the Tribumal - .
25.4.2001 Written statement has been filed.

Mr S. Dutta, learned counsel feor the applicant,
however, submitted that no copy has, so far,
been furnished to him. Mr S. Sarma, learned
counsel for the respondents, is to furnish a copy
of the written statement within fortyeight hours.
¢ The applicant may file rejoinder, if any, within

three weeks from today.

Mr S. Sarma, who was asked to obtain
necessary instructions as to the vacancy position

at Calcutta and possibility of posting the

11) 5/25%7 applicant in the said post, however, informed
ﬂﬁ;ap‘edl claly) 48 G2 the Tribunal about its difficulty in posting the
La M Ared) oD ot te applicant at Calcutta. All these matters, however,
'D/ S e B e /7\ rz;’sar»uiﬁ : | shall be adjudicated upon in due course. In the
(E r/-w . sl :,-\,, j meantlme',* the vacant post of Assistant at
— Calcutta under the respondents shall be kept
' vacant until further orders from this Tribunal.
3 ) St
| Let the matter be listed for hearing
on 1.6.01.
j=f-wed | | |
7['{0‘0(' ) fen)) |
- | | 1464200} The case is adjourned to 6=6-2001
| A~ | for hearing in presence of learned counsel
_— | for the KVS. |
\ By order
) bb : : ) \Q\f\ ’
20,44' Q/zrb/ - ! .
/ < ' . ‘
1) 7 O W -
Copp o8 f%/w 5.6.01 | Heard counsel for the parties.
Aoy berr, Lo Wj"’ s | Hearing concluded. Judgment delivered
s, I'd . !
W/—cc fe: s in open Court, kept in separate sheets.
A = L - 1 The application is allowed in terms
- AR The applica .
A "”Z\i(’( “  of the order. No order as to costs.
b A Reagp /9«2, -
. 2 — — : ) -
Mmxik vice=Chairman
P9
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original application No. 423 of 2000.

Date of Order : This the Stﬁ Day of June, 2001.

" The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

Sri Tapan Kumar Chakraborty

Son of late Motilal Chakraborty,

Resident of Kanakpur Part-II,

S8ilchar-788005, District Cachar,

AsSame. ¢ o o Applicant

By advocate Sri S.Dutta.

J
Ll

- Versus = ‘

Union of India & Ors. . « « Respcndents.
By advocate Sri S.Sarma. . -
ORDER

CHOWDHURY J.(V.C)

By an order dated 13.11.2000 3 Assistants of the
Kendriya Vidyalaya Sangathan including the applicant
were transferred to different places. The applicant who we¢f
is»p£ese?f3y serving at Silchar égiframsferred to Delhi.
The aforementioned order is assailed in this proceeding
as arbitrary, discriminatory and contrary to the professed
norms of the respondents.
2, The applicant was initially appointed as a Lower
Division Clerk under the Calcutta Regional dffice of the
Kendriya Vidyalaya Sangathan. Thereafter on his‘selection

through departmental examination he was appointed to the

post of UDC at calcutta Regiohal Office. By order dated

15.9.95 the applicant was promoted to the post of Assistant, .

and transferred to Silchar Regional office as such. He
joined at Silchar on 31.10.95. In this application it was

inter alia contended that service of the employees of the

contd..2



Sangathan i.e. teaching and non teaching are governed by
the Bducation Code and Acccunts Code of the Sangathan
apart from various guidelines/circulars. The Sangathan
has been issuing various transfer guidelines from time
to time every year on adopting policy regarding transfer
and posting of the employees. As per the guidelines issued
for the year 1995-96, a person completing one year's stay
at the same station was eligible to apply for transfer.
Similar conditions were also incorporated in the transfer
policy guidelines for the year 1996-97 and 1997-98. In the
transfer guidelines for the year 1988«99 it was provided
that a person applying for transfer should have completed
minimum one year's service at his present place of posting.
It was also provided that a person having completed 3 years
tenure in North Eastern Region would be entitled toc transfer
to a place of his choice. The applicant on completionnof one
year at Silchar sought for transfer to Calcutta Regional
office. According to the applicant though posts were
available his case was not considered without any reascn.
The applicant however continued to press the matter and
submitted representation from time to time. The applicant
similarly submitted representation before the authority
for his transfer to Calcutta on completion of 3 years
service on 30.10.1998. The applicant alsc submitted repre-
sentation in the year 1999. Para 10 of the Transfer Guidelines
introduced byvthe Sangathan on 25.1.2000 is reproduced below:
(1) Wheretransfer is sought by a teacher
under para 8 of the guidelines after
continucus stay of 3 years in NE & hard
stations and 5 years elsewhere at places
which were~ not of his choice, or by
teachers falling the Provison to para 7 of
these Guidelines, or very hard cases invol-
tﬁ\//v ving human compassion, the vacancies shall

be created to accommodate him by transferr=
ing teachers with longest period of stay

contQee.eld
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at that station provided they have
served for not less than five years at

——

that station. Provided that Principals i

who have been retained under para 4 to
promote excellence, would not be
displaced under this clause.

2) While transferring out such teachers,
efforts will be made to accommodate

lady teachers at nearby places/stations,

te the extent possible and adminis-~
tratively desirable.

3) In case where a vacancy cannot be
kR created at a station of choice cof
a teacher under this clause because
no teacher at that station has the
required length of stay., the exercise
will be repeated for the station which
is the next choice of the teacher
seeking transfer.

Note : The transfers proposed under this
rule shall be placed before a Committee
consisting of Additional Secretary
(Education) Chairman, Commissioner, Member
and Joint Commissioner (Aadmn) KVS as the
Member secretary."
oA —r
According to applicant though heAaskea for such transfer
after completicn of his tenure his case was not considered
and arbitrarily he was transferred out to Delhi which
was not his choice. Hence this application assailing the
aforesaid order as arbitrary and discriminatory.
3. The respondents contested the case and submitted
its written statement. In the written statement the
respondents have stated that his case for transfer to
KVS Regional office Calcutta could not be considered
because of the disciplinary proceeding initiated against
Qy o
the applicant as far back in 17.9.1997. The respondents
£ _
also stated that his representation for modification of
the transfer order was considered and same was turned
down in view of the para 18(d) of Transfer Guidelines,
4, I have heard Mr S.putta,dearned counsel appearing
for the applicant and Mr S.Sarma, learned counsel for
the respondents respectively at length. Admittedly there

is no dispute as to entitlement of a chcice posting after

completicn of tenure in North Eastern Region. The policy

contd..q4



guideiines as well as the education and accounts code also
speaks of the policy of giving choice posting after comple-
tion of the tenure at North East. There is also no dispute
that the applicant completed his tenure at North East and
there is also no dispute that there is a post at Calcutta
Regional office. Mr S.Sarma further referring to the written
statement contended that in view of the pendency of the
departmental prcceeding against the applicant his case

cculd not be considered for posting at Regional office,
Calcutta. The disciplinary proceeding initiated as far

back in 1997. The applicant submitted his written statement.
The records pertaining to disciplinary proceedihg were
requisitioned by the KVS Headquarter. The applicant in

fact assailed the proceeding before the High Court in

Civil Rule No. 931 of 1998. That Civil Rule is yet to be
disposed of . In the aforementioned Civil Rule the High

Court passed the following interim order : .
“Heard learned ccunsel for the parties.
Petiticner has apprcached this court
for an order quashing departmental
proceeding which has been initiated
against him. ,

It appears that the petitioner was posted
as U.D. Asstt. he made certain note for
the benefit of perusal by :his superiors.
In regard to advertising certain vacancies,
the said note was to be £finally approwved
by the respondent no.6, the Assistant
Commissioner. It was after his approval
that the advertisement was issued and
appointments were made., As per the charge,
the petiticner is said to be guilty
enlarging the age limit for recruitment to
the post and have also enhanceing the
number of vacancies. If, what is said
against the petitioner is correct then
all the authorities including the respon-
L/—”’//’»/h , dents no.4 and 6 who were the relevant
officers to finally approved should also
have been roped in discharge. It also
however appears that only the petitioner
and another Class III Officer, namely, the
Office Superintendent have been made
answerable for illegality resulting in the
illeégal’appointment. These alone would

contde .S
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not reveal the actual role played by
the officers in making illegal appoin-
tments. The respondents are therefore
under obligation to hold fresh, enquiry
and intiate disciplinary proceeding =z
against all the persons concerned
including the officers who were respon-
sible for talking the final decision
according terms of the advertisement.

=

T{11 it is done, the peoceeding intiated

against the petitioner shall remain
stayed."

The aforementioned order is still continuing. It has been
stated that no action so far were taken by the respondents
for initiating any proceeding against those respondents.
Some of the officers involved in the case have already been
retired and respondent No.6, the then Assistant Commissioner
was promoted to the post of Deputy Commissioner and there-
after to Joint Commissioner and at present he @s holding
the post of Joint Commissioner in the Headguarter . The
nature of the proceedingcig/reflected in the aforementioned
order of the High Court. The materials on record did mot
indicate that the records of the proceeding are in Calcutta
Regional office. In such a situation the plea that was
taken by the respondents for not considering the case of
the applicant for a choice posting of the applicant at
Calcutta cannot be a vaiid reason. pPara 18(d) of the transfer
guideline also cannot stand con the way of the respondents
to consider the case of the applicant for a choice posting.
In the circumstances the impugned order dated 29.1.2001

re jecting the representaticn of the applicant cannot be
sustained as lawful. For all the reasons stated above, the
respondents are accordingly directed tc re-consider the
case of the applicant for his posting at Calcutta on the
basis of his representation so far filed by the applicant
in the year 1999-2000 and as per the policy guidelines

without being influenced by the pendency of the departmental

contd. 8
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- proceeding mentioned in the written statement.,

The application is allowed to the extent indicated.

The interim order dated 7.12.2000 and 25 .4.2001
passed by this Tribunal shall remain operative till the
completion of the above exercise for posting him against

the vacant post at Calcutta.

There shall, however, be no order as to costs.

( D.N.CHCWDHURY )
VICE CHAIRMAN
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(An Application under Section 19 of the Administrative

Sri Tapan Kr. Chakraborty : Applicant .
~versus=-
Union of India & Ors, s Respondents
INDEX
Sl.No. Annexure Particulars Page No,
1 - Applicétion 1-16
2 - Verification 17
3 1 Transfer and Posting 18+25
guidelines
4 2 Representation dt,17.4.2000 26
5 3 Representation 4dt, 28.6.2006 27230
6 4 Letter dated 26.7.2000 31
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on 19 of the Administrative
. 1985),

0.A. No._i%ﬁ%;}i/zooo

BETWEEN .

Sri Tapan Kumar Chakraborty

Son of Late Motilal Chakraborty
Resident of Kanakpur Part - II

Silchar~788005, District- Cachar

Assam

~AND=

1. Union of India

Through the Secretary to the

Government of India,

e .s Applicant

Department of Education,

New Delhi-110001,

26 The Commissioner,
Kendriya Vidyalaya San
18, Institutional Area
Sahid Jeet Singh Marg

New Delhi-~110016,

3e The Joint Commissioner

gathan

Kendriya Vidyalaya Sangathan

18, Institutional Area
Sah&d Jeet Singh Marg
New Delhi-110016
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4, The Chairman I
Kendriya Vidyalaya Sangathan
18 Institutional Area
Sahid Jeet Singh Marg,

New Delhi-110016.

5. The Assistant Commissioner
Kendriya Vidyalaya Sangathan
Silchar Reéional Office,
Hospital Road,
Silchar-788005

Assam

«« s s Respondents

DETAILS OF APPLICATION

1. Particulars of Order(s) against which this applica=-

tion is made:

This application is made against the order dated
13.11.2000 issued by the respondent No. 2 tpoansferring
the applicant from Silchar to Delhi in total violation
of the existing transfer and posting guidelines of the
respondents without considering his case for posting at
his place of choice (i.e. at Calcutta) upop completion ofv

tenure of 3 years in North Eastern Region,

2. Jurisdiction of the Tribunal

The applicant declares that the subject matter of

the application is within the jurisdiction of this Hon'ble .
Tribunal,

3. Limitation :

The applicant further declares that the application

Contd...
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is within the limitation prescribeduund§£m§§g;;q£ 21

of the Administrative Tribunals Act, 1985,

4, Facts of the Case :

4.1 That the applicant is a citizen of India and as
such entitled to the rights and privileges guaranteed

under the Constitution of India,

(, 4,2 That the applicant initially joined in the

Kendriya Vidyalaya Sangathan (for short Sangathan) as

a Lower Division Clerk and was posted under Catdutta

Regional Office, Thereafter, he was appointed as Upper
\ Division Clerk on his selection through Departmental'

éxamination and was posted at Catdutta Regional Office,

W/I% Was in pursuance of an order issued under Memorandum

~—— ————— - s .,

et

No, F.2-17/95-KVS(Estt.I) dated 15,9,95 that the applica=-
[R— R |
nt was promoted té the POst of Assistant ang was trans-

ferred to Silchar Regional Office, Accordingly, the

| espect

Oof the teaching stafsf but they are alse made applicable

to the non-teachlng staff ang therefore there ig no
Contd. .e
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separéte guideline regulating transfer and posting

of the non-teaching Stéff.

4.4 That the applicant states that as per the
transfer and posting guidelines of the year 1995~96, a
person completing one year's stay at the same station
was eligible to apply for éransfer. Similar condition
was also incorporated‘zzhtﬁe tfansfer-posting guidelines
of the year 1996-97 ana 1997-98, In the transfer and

——n B

posting fuidelines of the year 19€8-99 it was stipulated
that the person applylng for t;ansfer should have
completed minimum one year's éervice at his present
place of posting., It was hbweveg, provided in all the
aforesaid guiéelines that a person having completed
three years tenure in North Eastern Reglon would be

——— .

entitled to transfer to a place of his choice,

N—— -

The applicant does not annex herewith the
copies of the above circulars for the sake of brevity.
He, however, craves leave of the Hon'ble Tribunal to
refer to rely upon and produce the same at the time of

hearing of this application if need be,

4,5 That in the above background, the applicant,
on completion of one year's stay at Silchar w.e.f.
30.10.1995, applied to the respondents seeking his
transfer to Caclutta Regional Office. It may be stated
that at the relevant time there were vacanciesvat

Calcutta Regional OCffice, RExmx and the applicant could

be accommodated without any impediment., But surprisingly

.his prayer for transfer was not considered without any

cogent reason, However, the applicant continued to Press

Contd,.,



(-
-~

~
ceer s omias gfhr g
Cone { emiristrativy T hupngl

b IETA
v | LbT0D @,
| N

-5 - g mee o {

oolpr st 3pneh mj’

.. p—— s

on the matter through representations. It may be perti=
nent to mention here that earlier there was no tenure
fixed for the Group C employees posted to serve in N.E,.
Region., Moreover, the employees upto the level of Group
C were usually appointed in the same place upon their
promotion/selection. In this view of the matter, there
was no impediment on the part of the respondents to
transfer and post the a plicant (who is basically recrui=-
ted at Calcutta) to Calcutta Regional Office. But,nothing
favourable was done and his representations remained

unattended without any reason.

4,6 That as stated above, all the transfer guidelines
| issued by the respondents contained a provision permi-
' tting transfer of the employees to a place of his choice
| on completion of tenure of 3 years service in N.E. Region.
In this view of the matter, the applicant finding no !
other alternative, represented to the respondents vide

his representations dtd. 8.9.98, 14,12.98 and 23.12.98

seeking his transfer to Calcutta Regional Office on

completion of 3 years tenure on 30.10.98. But the prayer
of the applicant fell into deaf ears of the respondents

and consequently nothing was done.

4,7 That the applicants states that the Accounts Code

of the Sangathan specifically provides under its Appendix

24 that on completion of tenure of

3 years of service,

——— —— "

g T ’
@ PeprSted_to the place of their choice,

-4 .

the persons woul

P

It is stated that the provisions of the Accounts Code are

-

equally 2EPlicable_to_all.the employees of the Sangathan

and therefore the applicant is entitleqd to the benefits

given under the code. Situated thus, the applicant again

Contd, ..
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get transfer to his place of choice in terms of the
provision as provided under the Accounts Code as well as
the transfer guidelines of the respondents for the year
1999-2000. But to the utter shock and surprise of the
applicant, his representations dtd. 6.7.99 and 30.7.99,
amongst others, remained HEIXEK®XEX unattended and
consequently his prayer for transfer to Calcutta Regional
Office was not considered favourably in spite of the fact

that there were vacancies abailable.

4.8 That on 25,1.2000, the respondent Sangathan has
issued a fresh transfer guidelines in respect of Kendrigg
Vidyalaya Employees for the year 2000-2001. The instant
guidelines has been issued in supersession of the earlier
guldelines/orders on the subject. The said guideline
contains varlous provisions regulating transfer and postlng'
of the employees of the Sangathan, The para 10 of the said
guidelines proved that where a person seeks his transfer
to a place of his choice under the provisions of the ins-
tant guidelines on having completed £ 3 year's continuous
stay at N.E.Region, his case should be considered and

if there is no vacancy at such place, vacancies shall be

created by moving out the person having longest reriod of

SaYo_
A copy of the aforementioned transfer guidelines =~
]
is annexed herewith as Annexure=~1,
4,9 That immediately after coming of the abovmmentioned'
guidelines, the applicant submitted representations to the
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for the year 2000-2001. But, like the gar}ier occasi?ns,
this time too, no favourable action came his way. In
such a situation, the applicant submitted a representa=-
tion on 10.7.2000 to the Department of Personnel &
Training under the Ministry of Personnel, Public Grievan-
ées and Pensions, Govt, of India,who in turn took up the
matter vide letter dated 26,7.2000 with the respondent
no, requesting the letter to take appropriate action
in the matter. But even thereafter nothing was done. In
BX8H such a circumstance, the applicant badly filed a
representation on 26.9,2000 to the respondent no,
seeking his intervention in the matter and praying for
favourable consideration of his dase in the light of the
exXisting guidelines/girculars etc. governing transfer

and posting of the employees of the Sangathan,

Copies of the Tepresentations dtd, 17.4.2000,
28.6.2000, letter dated 26.,7.,2000 and represen=

tation dated 26,9,2000 are annexed herewith ag

" Annexures-2,3,4 ang § respectively,

4,10 That the applicant states that suddenly thereafter

the Senior Administrative Officer has issued an order
vide No. F.No.11-6/99-KVB(Estt.I) dated 13.11.2000

thereby transferred the ébplicant amongst others from

Silchar to Delhi. The applicant received the same order

on 15.11.2000 and immediately after receipt of the same

represented to the Commissioner, Kendriya Vidyalaya

Sangathan as well as Vice-chairman, KVS vide hig repres-

entations dateq 17.11,2000 and 21

Tapas K Raltobolf.
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and posting policy of the respondents for the year
2000-2001. The said representations have not yet been
disposed of by the respondents till filing of this
applicakton and consequently the applicant has not been
relieved from Silchar Regional Office in pursuance of

the impugned order dated 13.11.2000.

Copies of the order dated 13.11.2000 and repres-
entations dated 17.11.200 and 21,11.2000 are
annexed herewith as Annexures-6,7 and 8 respect-

ivelg.

4,11 That the applicant states that since his

appointment/pesting to N.E. Region in terms of Memorandum
dated 15.9.1995, he has been serving in the Region with
all honesty and sincerity and devotion and to the satis-
faction of the authorities concerned. It is reiterated
that since his posting to N.E, Region he has been
requésting for his transfer to Calcutta in terms of the
transfer and pPosting guidelines of the I'espondents but
the respondents did not pay any heed to the brayer of the
applicant in spite of the fact that there were clear
vacancies since September 1995 +to 1997 at Calcutta. It
may be pértinent to mention here that although there

wWere vacancies at Calcutta from 1998 to Pebruary,2000,
the said vacancies were kept unfilled denying the applicant
his due claim even after completion of his tenure in N.E,
Region on 30,10,1998 without any Jjustifiable reason, It

is further stated that since February 2000 till date

Contd,.,,

Tobau K. Ralcdasky
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in utter disregard te the prayer of t‘e spplicant by
transferring one Sri P.5.5hama, Assi%ﬁant'f;op“Lucggqy

to Calcutia and thereby has filled up one of such vagan-
-cieses The applicant states that the said Sri P.S.S5hama

has not yet joined at Calcutta and as such the vacangy

has not yst joined at Calcutta and as such the vacangy

is still available against which his case can be considered,
It may not be out of place to mention here that the

Kendriya Vidyalaya Sangathan vide their instruction No,
F=20-65/77=KVS (S5) dated 6.10.97 as intimated all the
Regional Offices to the effect that in case my staff/
employee do not join %o his respeetive post and the post
remain vecant for a continuous period of 90 days then

the person would not have any claim to that post as a

matter of right and in that event the post may suitably filled
up by aeppropriete candidate, |

i

The spplicant is not having a legitable copy of the
said order end as sugh is unable to annex W the same with
this application,Thersfore the Hon'bls Iribunal be pleased
to direct the respondents to produce the said copy of the

order before the Tribunal at the time hearing,

4,12, That the applicant begs to state that in visw of
exercise of his choice in accordance with the existing
§uidelinss of the Sangathan after sarving in tgg N.Eo.Region
for more than the tenure period,he is entitled/to right to be
considered and transferred to his place of_choice at Caltutta

in terms of the tfansfer and posting guidlines. The Respondents
are req ired to serupulously bbserve the guideldmes whilg ordere
~ing tBensfer and posting, But the Respondentsappear to have

given a complete goebye to the guidelings and arbitrarily trange
=ferred and posted the applicant to Delhi, Not only that the post

~ at Calcutta is also sought to be Pilled up by another persong

The entire action of the Respondents is in information of the

suidelines,erbitrary and malefide.The impugned order thereforg
is liable to be strusk doun,

Contd.ﬂﬂ

_TjﬂuZA.Ké ézaﬁhng%f
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4,13 That what have been narrated above, it is
apparent that the respondents have meted out differential
treatment to the applicant without any justifiable

reason Or objective criteria, in view of the fact that

the applicant has been continuously making his request

seeking his transfer to Calcutta Region in terms of the

existing guidelines of the Sangathan., There was no

earthly reason on the part of the respendents to reject

are
the claim of the applicant. The respondents/ therefore

duty bound to justify the reason before the Hon'ble

Lribunal in this application,

de14 That the applicant begs to state that since

30.10.95 he has been working at Regional Office, Silchar

with full satisfaction to hgs offlcers at all levels.,

During last five years his ACRs were reportedly very

-~

gged for three years and excellent for two years. He

has been applying for his transfer from 1996 in every

year for posting to Regional Office, Calcutta and

considering the genuineness of his case and the sufferings
undergone by him all the Assistant Comm1531oners reco=-

mmended his case for transfer to Regional Office, Calcutta;

As per the transfer and posting guidelines fromZ 1989-
and 90- 99,

20

on completion of period for one year many

employees of Group C and D category were transferred and

bosted to their choice place. But the transfer of the

arplicant to Regional~0ffice, Calcutta against clear

Vacancy‘was denied, The applicant has submitted varlous

replesentatlons since 6, 11.1995 to 26.9, 2000 to the '

authorities concerned seeking favourable con51deratlon

Contd,.,

'7?.}% iGs. Droteabolly
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but to no result, It is pertinent t9o mentin hers that’ |
the Director, Department of Parsannzi_andn;£“°% a*f:fm.,J

ﬁinistry of personnel and public Grievance and Pensions

vide his lstter dated 17.7.2000 and 26.7.2000 issued

in response to & representation filed by the applicant,
also requested the respondents for appropriats action
regérding his transfer to Calcuttabut nothing has begen

done and neither of the representation submi tted by the
‘applicant to the higher autharitiaé (Respondents) have been
disposed of dus to unknoun and inexplicable reasons,

The impugned order therefore suffers from malice in lauw

and molice in fact,

4,15« That dunlng the year 1995-2000 as many as 500
persons who had besn transferred to their choice of place
in temms of tfansfer and posting guidelines for the yaesar
2600-2001 but the case of the applicant has surprisingly

~ been single out and not considered. It is stated that _
in temms of Article 10(1) and 10(3) of transfer guidelines

For‘ZGDG, thousand of employeseswho have completed three

year tenurs im NER have been transferred to t heir choice
place on requast even by creatiﬁg vacancigs at the choice
of their places, During the period of 1991-1999 the
following employces of Regional Offi ce, Silchar were

transferred from NER to their choice plase on request,

vSl,Ns, ~Name & Designation Posted at Transferred to

NER wea.fe Choice statimn
in the year,

1« Shri @@ D.B8abu, A/Asstt. 31.7.84 BBSR 30,9,98

2. Shri R.M.Shama,-do= 17.11.86 Jaipur, 8.2,99
3. Shri V.KePangy =do= 3.9.85 Atmeda= 15,5, 92
4, Sri SqRﬁjU,  =do= 24;40?0 =do- 27.8,93,

5. Sri Baleji Reo,Supdt.(Adm.)26.6.%1 B8BSR  27.8.93
Contd, .12

o b, Dratinboky
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6. Shri S.B.Chaturvedi, 27.2{ 92  Jabalpur, . 05.95
A.C. 1f 11 ... . 3snea »‘J
7. Sri Prem Kumar,d/Asstt. 12.4.94 ‘auwahati 23.2.96
& Sri G,D,Sharma,A.C. 07.95 Bhopal 4,4.96
9 Sri S,S.Sharma, A.O. 14,2,94 Ahmedabad 3.11,.98
10 Sri Monorajan Kar, 7.3.94 Patna 9.6.,99
L.D.C.
4.16 That in terms of article 10(1) of transfer and

posting guidelines 2000 vacancey is to be creted only
to accommodate employees for NER on completion of their
fixed tenure. The applicant applied for his transfer to
Regional Office, Calcutta only on having completed his
fixed tenure in NER, therefore no other employee can be
posted to such vacancy/post on transfer specially created
in supersession of the duedclaime of the applicant. But
surprisingly Shri R.K. Rastogi, Assistant of Regional
Office, Delhi has been transferred to Regional Office,
Calcutta with a view to deny the claim of the present
applicant out of vindictivehess attitude of the responden-
ts. It is therefore evident that the respondents are
acted in total disregard to the existing guidelines
governing the transfer and posting of employees of the
Sangathan as well as to the claim of the applicant, Such
éction of the respondents is wholly unjustified and

unreasonable and therefore liable to be XERXAXXBR AT R

guazked declared void,

4,17 That it is a fit case for the Hon'ble Tribunal to

interfere with the impugned order of tranéfer énd PoOsting
dated 13.11,2000 in protecting the rights and interests

of the applicant ang to restrain the I'espondents from

giving effect to the impugned order of transfer and

“Taba« 4. (hecbonly
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posting dated 13.11.2000 till the cass O
for transfer is considered to his choice plece i.e. at

Calcutta,

4,18, That this application is made bonafide and

for the cause of justice.

Se Grounds for reliaf(s) with leqal provisions $

S¢1. For that the impugned order of transfer and
posting dated 13.11.2000 is illegal and liable

to be set asida.

| 5¢2¢ For that ths applicant having completed more
than five years service in M.E. R8gion i.e. mors
than the tenure period has acquired a valuable right

for his choice posting at Calcutta in conformity with

the transfer and posting guidlines.

5.3. For fhat in vigu of the transfer and posfing
guidelines, tha'respondents are duty -bound te
observe the same scrupulously and consider thé case of
the applicant for his choice posting at Calcutta but
that having been violated, it has rendered the impugned

order bad in law and therefore liable to be set aside,

5.4, Fér that the impugned order has bee#n issued in
| somplete desregard to the provisions laid dewn in
the transfer and posting guidelines of the Senga-
~than for its employees for the year 2000-2001,and as
such the’impugned order is liable to be struek doune

§.5, For that the impugned order has besn issued with
an ulterior motive and mala fide intention to
harass the applicant with a view to deny his bong=

~fide claims of choice station posting at Calcutta,

Contd. 14

Taban K. Galtaboly:




5’7

5.8

6o

E:},?"'il . .
-~ 3
Gﬁntia‘ ~Aam.

. e
NP R L R SV P
AatTe e

virt 100

~ - « -
ar, -

|
) >
(\#
~14- . \
(‘n";:-u‘? T

v '_.._—-—f"'——"""—’«
For that the applicangwhaving duly exercised

3gn0h

-

his option seeking posting at Calcutta since
long back i.e. from 1996, is entitled to be
posted at‘this pPlace of choice in terms of the
transfer and posting guidelines on completion

of fixed tenure in N.E. Region,

For that the respondents have meted out a
hostile discrimination to the applicant in not
considering the case for posting at his place
of choice while instances are at gallore who

are similarly situated bersons were f avourably

considered,

For that in any view of the matter, the impugned
order of transfer and posting is bad in law and

is there liable to be set aside and quashed,

Details of remediéS'exhausted s

That the applicant states that he has no other

alternative and other efficacious remedy than to file

this application, Representations through proper channel

were submitted by the applicant but no favourable action

has yet been taken by the I'espondents,

7

Matter not Rreviously filed or pending before any

of the Tribunal or any other authority.

The applicant further declares that he had not

previously filed any application, writ petition or suit

regarding the matter in Tespect of which this application

has been made,
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8. Reliefs sought fod-3 =

Under the facts andwgircumstagcesﬂqf_thgﬁcase
the applicantg Prays that Your Lordships would be
Pleased to issue notice to the Irespondents to show cause
as to why the reliefs sought for by the applicant shall
not be granted, call for the records of the case and on
perusal of the records and after hearing the parties on.
the cause or causes that may be shown, be pleased to

grant the following relief(s) s

€.1 That_the impugned order of transfer iséued under
letter No.F.No.II-6/99-KVS(Estt.I) dated 13,11,
2000 (Annexure-6) trénsferring the applicant from
Regional Office, Silchar to Regional Office,Delhi

be set aside ang quashed,

8.2 That the respondents be restrained from relieving

the applicant from duty from the BERXEEXERXENE
Regional Office, Silchar till disposal of this

application or tiil the case of the applicant

for transfer to his choice place is Cconsidered,

8.3 Costs of the Application,

is entitleg to under the facts ang circumstance

of the case ang as may be deemeq fit ang Proper

by the Hon'ble Tribunal,

9, Interim Relief (s) Praved for .
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Regional office by any-other person._othes-than

the applicant.,

That the respondents be directed not to disutrb
the applicant from his present place of posting
i.e. at Regional Office, Sidchar till disposal
of this application or thh case of the applicant

for transfer to his choice place is considered,

® 0080009

That this application has been filed through

Advocate,

Particulars of the I.P,0./Bank Draft s

. v i 0O
I.p.0./Bank Draft No. : 9‘3 g0 8
Date of issue : 5 122 000
. Lo
I.P{'0/Bank Draft Xmx issued : &3 - Oztw@l“’“

from

. 1y
1.P.0./Bank Draft payable at : (x prve-ovtr

List of enclosures

As stated in the Index,

s.ee Verification

.—WQEFGM k;;é&;wﬁnL”éﬁi
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I, Shri Tapan Kumar Chakraﬂbr€§;-son 6E'Late
Motilal Chakraborty, aged about 45 years, resident of
Kanakpur Part-II, Rixgxi®xxSilchar, District-Cachar,
Agsam, do hereby vérify and declare that the statements
made in paragraphs 1 to 4 and 6 to 12 are true to my
knowledge and those made in paragraph are true to my
legal advice which I believe to be true and I have not

suppressed any material fact.

And I sign this verification on this the 6th day
of December, 2000,

Tapa 1@.@}@&)@

Signature
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In supersession of existing guidelines/orders on the subject, "Lhas been 'decided
that transfers in the Kendriya Vndynlaya Sangathan will hercaller be made as far as
practicable in n(g,md'mcc with the ;\mdclmcs indicated below:

' a“«
2. Inthesc guidelines unless the’ contht otherwisc requires; :

i ~

: o
1) “Commissioner™ means (’nmmlssmncr Kendriya Vldyalayn Sungalhan including

any oflicer therepf who has bccn lauthonsc:d or dclcgatcd to exercise; all or any of
~ the powers and functions© mc (‘omnnssnoncr

.'J .v,""'l[i

i) “Performance” means C ’
. ‘ : . Py l vl oy { 5()5“’.4 '
-n) ,Where the Annual Copfiden ml R port(s) xs/mc availa »lc in thé&concerned

o Regional ollice, the pssessment’ of- teacher as reflected it} Annual
! © . Confidential Repon for, tl]’e last |three .ycars prcocdm the yes n' whicl
transfers arc tnkcn up; b Gl

K | " i o . St !

< by Wiicre the Anrmual Conﬁdcmiiﬂ Repori(s) for last three years or any of the last
thiee years m/mc not availablé in the. cgmeerned Regional Office forwhmever
reasorl, the assessment by the Assistant’ Commissioner of the Region fliom ‘

. wherd transfer ns bcmg soughl on the work and conduct of the teacher for the |

', ycar( in rccpccl o(’whlch lhc ACR(%) is/arc not available. . - i
iii) - “Sangntlmn" mcans'lhc l{(cnﬁlriya Vidy_alaya Sangalhan. | : ]
! | ;
iv) “Service” means the pcnud (Immg whu,h L person las been holding chaige of Ahé
post in the Snn;uulmn on lcp,nlm l)'ws ' $
. . 1 . I
v) “Station™ means nny plncic or n p,mup ol placc‘: within an 1Iuban agglomcrnlwn
) ‘ i

M “” l '
vi)- - “Stay” means scrvice ai a slmlon cxcludmg thc pcrmd or pcnods N' conlummm
absence from duties ex ccdmg iO days (45 days in caselofN E. Region, Sikkim ! |
and. A&N Islande) t a stretch olhcr than on lrammg or vafatlon 1 ' o

<) tl, . l‘, : } l . ;
viiy “lcmltc mcmw all c.ntcgmmgn o[‘ u.nchcls in the cmploymenl of angutlmn’uud
. Lincludés Vice-Principalsjand I’rmonpale but docs not i include Education Officers ;
' and abovel .| Lt Ly i I b R 1
. ﬁ ¢ i !’ ' 1. E
ol - |

v Sikkim, (\&N l<land< and Ifqlcd ‘hard siahons (Note: While™ dalculating the
nful(‘smd stay of th dé yca‘m the pcnod or periods of commuops absence ﬁ‘or{\ ‘
dutics exceeding thirty dayq (45 days in chse of '\J E.Region, Sikkim and A& l —

Islands) at a stictch othcr than on matcrmty lcave, training or [vacation shail b - Y
excluded. | ; ) ' ! L
) ! ! .
l . ’ . ] i ‘ . - i . —
: S oo ;
v TSP T S . -
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/ “Year”™ means a period of 12 months commencing on 15t April| !
: Unless the context otherwise indicates: l 'l : -
. .. . i .
a) words importing the singular number shall include plural number and
- vice-versa! ' '
v l )
b) words importing the masculine gender sLalI include the 7:minine gender.
. B . . . ’ ‘
‘ 3. In terms of their all India transfer liability, all the employees of 122K VS are liable
. . . e ! . " .
, to be transferred at any time depending upon the administrative esigencies/grounds,
organisational rcasons or on request, as provided in thcscr guidelincs. The dominant

consideration in effccting transfers wi!l be administrative exigeries/grounds and
organisational reasons including the need to maintain continuity, unintu rupted academic
schedule and quality of tedehing and to that extent the individual'inlcrr;c:l/rcqucgn shall be
subservient. These are mere guidelines o facilitate the realization of :djectives as spelt
out earlier. Transfers cainot be |cla§mcd as of right by those making req.&:stslnor do these
guitlclinc&inlc}'nd to confer any such right,

4. e

in the case of Assistant |Commissibners and five years in case qf I.acipals/Education
Officers.  They are, how

aloresaid period, depending up
l’rincingls with outstanding record in cerms of their performance as reflccted in ACRs and

. CBSE results may be retained in a Kendriya Vidyalaya leven afier
* years as aforesaid to p}‘mnolelc celldnee in the Vi'dyal'aya.

! . s
A . ' L : - R .
s ' Apart from others, the following would be administrative grour.s for transfers. }
) 3 i § . ' 1
(1) teacher is liable to be transferred on the recommendation v'"*he Principal an l
. the Chairman of the Vidyalaya Management Committee of the' Ken%lri 1
{/iklynlnya'. —— | : , }
' '- K . ‘ ! 3
(i) ‘Transfer of spouse'of 4 Principal to a Kendriya Vidyalaya at the station where the
. Principal is working or nearby, but not the Vidyalaya where he is a Principal.
6. Awfar an poasiblo, the annunl transfors may bé made during summer vacations.  §..

A However, -no transfers, except those on the following grounds shall be made after 31%

August (

St

. .
' s

. . t
The maximum pe’rio’d of serVice at a station shall gencrally nol exceed three years

cvcr,l)lit’:l;le 10 be transferred even befpre sompletion of the
n orghnisational interest orladminitrative exigencics, ete.

4

completign of rn;;é; \

i ’ '

; :
. - . . . J “
Organisational lreasons, administrative grounds and cases covered by para 5;

practicabilé to defer the transfer till next year without causing sdrious danger to thq-’l
life of the teacher, his/her spouse and son/daughter. y o ‘
.. . : . . J

.. Transfers on Kecourdt of death of spouse or scrious[illnc:,s when it is idot | 3"

N .

N e — - -

WU - byt aoma 4

-
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i Nitual transfers as provi{dcd in para 12,
1 Priority for tansfers on ‘request shall follow the descending ordlr of combined

- . 1 . | . .
wephtage 1o be calculated lin terms f entitlement  points  for orgamsational

reasons/interests as also the individual needs and request of the teachers secking trivisfers
inaccordance with para 8 below: '
!

Provided that tarisfers sought ‘'on account of dedth of spouse within a period of
hwo years of death and medical grounds as per para 9 will be placed en bloc higher than
others disted in para 8 of these Guidelines, '

.

B(1)  Organisational reasons/interest shall be classified and assigned entitlement points

as undedt: , l :
() Transfer fiom places where tehure !
is involved (see para 2(viii) of these :
Guidelines)
(L) Performance:
RATING OF l’lCRl"ORMAN(fE l‘lN'l'l'l'l,l".MI‘]N'l"l’(.'IN'.l"S
- Outstiunding ; ' ‘ 10 for each yea
Very Goaod - ' A ‘ 6 fof cach yca.
Croad . ¢ | 4 for cachi ycai , |
Average . ' . 0 for each ycar ' ‘
Unsatisfactony : (-)10 for cach year '
L . co ’ 1 : .
. { . . '
(i) Needs dengted by the fdllowing reasons shall be assigned entitldment poi;lls as
' paven apainst cach o i ]
.o " ¢ | ‘ l ) ! . ‘i . ‘ o i ' } l
SNo- REASONS/GROUND ¢ ENTITLEMENT, . '
- POINTS ]
{
. 4 1 ]
A Blind and otthopacedically . ) oL
handicapped persons, The standards ‘ —
of physical handicap will be the same ‘
as prescribed by the Govt. of India
{or sanction of Conveyance nll()warlxcc.
B SPOUSE CASES | o
(1) Where spouse is a ) 20
Sangathan employee.
¢
5
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. f
i I f 0
vl
(ii) Where spouse is a,Central I8 ' f O
. e
Government emiployee ! "{"
(it)  Where spouse is an employce A | | . |
§ ol autonomous lmdy or PSU b
under Central ()()LLIIII]‘ICII! §|
(iv) Where spouse is an cnloplnycc 12 b
. . . . 1
of State Government o1 its . o
autonomous body or PSU i
. o oo
s ’ k t - ;l ()
- {v) Othér spouse cqses . | : 10 l‘l ‘
4 i 4
: i ;
_ :1 Y g
‘Nn(o for *Spouse (fn.ws‘ : : | |-r
. . | [ ¢ : ]!]
The .nlmus.ud pmmq-wupr warded only where lhc tcacher sceks transfer 16 a station . [ JI
(.u) other thanthe one where he/she is currently posted and (b) where his/her spouse is T
: -pmlcd or neathy. This condition, i.e. (b) will, howévcr not apply in t1.0se cases where

i

i
i

4

the <|mmL of the teacher is. posted to a non- -family station provided the transfer xs
smmlu to o pl.uc nearest (o the station where his/her spouse is posted .

. ) )
C. linmm'nicd/di_vlmccd(iudicinl‘y : R VA
' separated/widowed ladies _ - [
1. Gienet .1l Cases wliich ate not . 10 .
) covered by /\ ¢ d\mvc '
. Stay at the station ftom 1 for cach year of
where the transfer is being stiry exceeding thre s
sought; 1 yeais subject to a
i m|ax|nmm of 20 noints '
OR | .
CTeachers whe have ‘ .20 : :
- . . " B . ' "
less than 2 yeas tosretire ' | . ] 4

9.. , Forthe pnrpmc ()Fcalculatlon of entitlement points in r spect of n}edlcal grounds
s nwnmnwd in the Proviso to pnra 7 of these Guidelines, such illucsses of tcacher

' .hllpsc”/hvlﬁc:{ or his/her :pm&sc and dependent son/daughter alone as -nay. be prescribed

. ' by th ( ommnsanoncu will'be consndcrcd as-medical groundgfor transfer. | '
'Nolc: A son will be deemed to be dependent Lill he starts earning or attains the age of
25 years, whichever is earlier or suflers from permanent dicability of any kind:
(physical or mental) irrespective of age limit. A daughter w-ve deemed o be
dependent till she starts carning or gets miarficd iergspective . { age fimit.
. { - o= -
!
!
| -
s 1

e e A -

- 2
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z\\’[nc’rc‘ transler . is snnf),hl by a teacher under para 8 of the 'guidclit_u:‘g Afler
cnnlii\ll(ﬂnsf's(:lijﬁ.lLedgmM & hard stations and S years elsewhere af places
\WWH ofihis choicd or by teachers falling ufider the Proviso 1o para 7 of

o ‘thcsc.j(‘;;ti'dclincs. ds{_wry hard cascs in,vol}vin‘g human compa}ssiml,‘thc vacancies®y,
T Ughall be crichted todnéEommo ate him by (ransferring teachers with longest period II

s d they have served for not less than five years al that

stalion. Provided that Principals who have been retaincd under para 4 {0 promote: C

excellence, would not be displaced under this clause, ! :

-
<
=
v
=
2
a
&
=
I
=
=
=
=
P4
z
=
=
=
-~
<
=
=
—
=
-
<
<
=~
=
o

(2) While transferring outhuch teachers, efforts will be made to dccommodate lady

teachers at nearby places / stations, 1o the extent possible anil administratively
desirable. : | ; A

D)) e cases where a vacancy cannot'be ereated at a statidn of choice of 4 (eacher
: \‘ﬂldc' ll}i.ﬁ c.lnulsé beeause no teacher at that station has gl'sc required length of stay,
the exercise will.be repeated for the station which is the next choice of the teacher
secking transfe ;. | . '

- ) 1

k

Noter The transters proposed under this rule shall be placed bc{forc a Committee
consisting  of /,\cl<litiona_l~;§£c,rclaly (Education) Chairman, Commissioter,
Lo S Y

Membersand Joint Conclnr;issiorcr (Admn) KVS as the Member Secretary

Bt e

I In order to eflect transfers in terms of parn 8 and 10 of thege Guidelines, two
priority lists-shalﬂl be prepared and operated as under:

. : 1 . , .

(a)  First priority list shall fist all the applications received for transfer in terms of
paras 7 and 8 sholving the. n‘illcgncnll points against cach applicant.: This priority
list shall be operated against the vacancics available during nornfal course for
being tilted up, + ! l - !

N ;

(L) Second priority list will ba m‘nlisﬂnincd inrespect of cases of transfer in terms of
para 10 of the guidelines listing, 4l thé applications as also the entitlement poings
of cach applicant-ij) tetms of prioritics given in para 8 oflthe guidelines  1he ~
applicants included in (his protity_list _alone_will_ be accommodated by

o

' t?ans‘l’érring teachers with_the longest period of stay at that st:iliorlprovidc:i they
«

have served Tor né Tess than Syears fiom the date of joining

at that station. lipr

s P FORE R TS 0 persons who hove served for 5 ycars or more at the stations

|
shadl be prepared by tlné]Assist:|n1t Commissioners of the respective regions and J - l
displayed L ‘ [

2. Mutual transfer may be permitted on satisfaction of the Commissioner bu: such

cases will be taken up on.completion of annual transfers as per clause 8 and completed by-
h : :
W™ Sepiember . :

3 ftraand inter-regional  transfers may, as far as practicable, b made
simultancously ' n , '
| | ‘ |
o |
L + !
s . “ ' I ¥
o ! (' K i
: | |
) ,' ’ ! .;ﬁ l ‘ ‘ ! H
| é , i P . i .
4 ' —"‘ v t )
4 b e | !
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; |
1. Upon promotion or direcet récruitment as Principals/ Edulca!ion Officers/Assistant | :

Commissioners, an olficer shall nc'“cssmily be posted to a different Staie acher than the-
one where he is posted or domiqgled, as the casc may be, subject to availability of
vacancies.  Subject. to availability of vacancies and othier administrative xeasons thosc
who ate.due to retire within next three years may not be posted outside their home state if
their service at the same smti‘on ptior 1o promotion does not exceed three'years. |

P
- e

’ . . . ‘
IS, A teacher on promotion shall necessarily be posted outlof the Reginn where he js
. Posted. TToriom=1 . - od v T e e
cuttently posted, 1Towever, o lady tcacher may on prothotion be posted wi iin the same

Region but a district or two away from the existing place of posting, subject to
availability of vacancy S

. 1, 1
16, Transfer TA will be regulated as per orders of the Government of india on (he .
subject ' ‘ o)
17, Assistant Commissioner will be competent 1o change the headquarters of a

e =
Sl e e AT ed s i o ST < Eo s caae e o

teachier on administrative grounds to any place within (he region as «fccmcc: fit and direct
him to discharge his duties there, The Assistant Commissioners shal repot¢ forthwith the
case with full facts to the Commigsioner for confirmation or dircclior{s. »

L e

18" Notwithstanding anything clo'nmincd in these guidelines, : i

(8)  ateacher or an employek Js liable to be transferred to any Kendriy:. Vidyalaya or
officc -of th¢ Sangathan 4t any time on short hotic on grounds mentioned in
clause 5 and 6 (i) of these guidclines;

1 .

(b) the Commissioner will be competent to make such departure fron; jhe guidelines |
’ as rne may consider necessary with the prior approval of the Chairmun;

o e e F bt I

| el
() t‘h“c“. tequest of a u‘_ﬂ’_(_'._—thl_llzl!"l)i'.nC()ltsi‘(ic_l_gf!l'(_)lqll_’ii.l!.‘irm____‘_l‘(») a station in sespect [()f i
»qv\l{lgln_rlo other pet soT.\‘Im:e madce a M or request even Tfsuch teacher has not : |
+ submitled the application in the prescribed proforma at the time of annual lransfer 7 -
or within the time limit prescribed for the purpose; -
. .‘ ',"lx
(<) Following cases. will not be considered for transfer: ) '
(1) cases of Education OﬂiéeryAssis(antt Commissioners for transfer without
completing three years'. stay al the place to which they ver posted upon {
’ promotion. : : ,]

(i) cases-wheid a |eacher, Fducation Officer, or IAssistant Cohimissioner  was
transferred on grounds meéntioned in Paras 5(i), 6 and 7 of these guniclines will no L
- be considered for transfer without completing 5 years® stay ai the station (o whicl
they were 50 posted. i T - l ‘

e =

R

.y
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pass th orders ne,lupp nm to hi
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20

dec uic(l l)y the ¢ mnmlwmn’q
.’3 NI A T

22,

O
/

(i)

LR B T L Tors 1 5
T 4 i
A o e
R TR g 1
‘ Lol
V B : . 5 I i . K l .b o : ?V
T B S
: N -
N D I ‘ -

(D Principals, - l‘l(hlpﬂlii)ﬂ g()lhcem and Assistant  Commissioners  wi™ not e
trapsferred back to the same station: from where they were transferred evrlier on
cmLplcnon o‘f per |(?d as| specificd in parn 4 above unless a period of thiee years

T hag clnpch : ! . ' o
Cob . ! . .
(iv)  cases of fresh pmlmgs whclhct on (hrcct recrujtment or on promotios 1:1iess they
' complete three yc}us ofiqmy at the | iplmc of their posting cxcept that, i case of
+ ~women teachers, the request for posting to a place of choice can be zonsidered
afler ‘:my of one year. T his will not, however, be applicable in cases covered by
paras 5, 6, nnd 7(i) oflhcc.c (nudchncq . : ) o
i : \ ‘ :
19 lhlggjc Guidelines slmll |§mmm mutandis apply (o non<teaching stail tothe extent
/ applicable. - e f o ' | '
L T
20.

H‘nny dlﬂlcull,' arfses in giving cﬂ‘ccl to lhcqc gmdcln es, the Commissioner’ may

H nny quce(mn nuqc 1(\ the n‘tlc'r'prclminn of these y‘,uid_clfnca, 2oshall be

;

The '\t(cnnnn ol all the qmployccq iq mvucd to I’ule]SS(27) of the [Eduiciion Cods

mﬁuhn:‘v—-‘ -
B 1; -

.md' mlc 20 ofthc( (,.S((Jé)l'lducl) Rnlcq wlu(,h pmvulé A8 tmf!u“

i'i' ’*.1." ! . !.-:' '
As pcr vac ‘55(17) of[ ducauon Coldc l ' ( R . l
L o

: : Vi
“ Nn tcn(hcr shall- l(‘plcs‘lcm hm gl anncc |I' any,” except lhrough propee channel,
nor-will he convass anynon:cflicial or outside mﬂucncc or support inrcpeet of

L

——any matter pcnammg 10! hm scrvncc in the Vidyalaya™ i —
[ ' .

As per Rule 20 ofl ¢ S((‘(mduc‘h) Rules:

No Govt. servant; sttt brmg (ir attempt to bring any polltlckl or other outside
nfluence to bear upon any superior authority to [‘mlhcr hig interest in wqpm ol
matters pc(lmnnm o In‘zf..(-tvu,c under K\/q

h
Vo
3 ‘

I the nlmn puwmmm

~ following mlmnq qhnll fnllow ' ‘
() Tt the name of the apphcxml will bc removed fromlthc priority lscl aritl
he/shre will be debarred for three yanrs from being cmmdcmf o transfe
! without LTY imthcr lcfctcnu to the teacher,
"(b') That the teacher lwnll bc open to disciplinary proceedings as per n;:‘.'cs.
- ! ' . : o
i .
. 0 .
: R T
; o ) .
{ ! i ‘ - \ '
2 ' -
1 K ‘ t= oo e
. " -.
v I '

m to be:necessary or expedient for the, srpose of

ns mcnl:onmd at (i) and (n) above are contrav: med, the .
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T'o _
The Commigstoner, : o ; R
Kandriiya Vidyalaya Sangathan,HQ, ' . I
Neaw Dalht-16. - : B
{ . - ((Through proper Channel) ' ' , :1; o
Subt= Tranafar of Shrt Tapan Kr. Chakraborty,dastt, from AV‘;B;O.. ‘
Stlchar to R.0.Caloutta on Complattion of TENURK tn NAN &

1

Surplus Ground, - : . : R

Stir, . ' ’ . o ' ’ . ;‘. i ! . %
. ) . . . i . L N : I' q"
On ‘Selection 1hro:ghfdcpartmcntal examinatton held tn 1092

I was posted as Asatt, at R.0.,Stlchar uhtgF[waa not of my chotos,

Jroqn R0, ,Patna. I Jotn d Re0s,St1l0Nar -on 2 d’(’-95(’”). ];, I, P

I have complated |[three peare Tﬁn re ‘tn NIER succesafully on'.v
C30=10=90, FUifth yaar of my stay tn NER | ts running. 1.

AV, 0cI,nokpjan and Doyang have been jcloaed w.i;fﬁ 01 =04=-2000
& 11-01-2000 raspscttivelys 4s a raeailt of odlosure of 'two AVa one poat
of Aastt., ts surpuus “'tn Stlchar Reagton, 'dsppr norma,' for AVrs upto
39 thore will bo one post of Asatt, and for AKVs| 40 and above, there
willd bo two poat of Amaté, tn each ReOsy . = !{ !
y : ook

In tarms of AVS rulea an amployee with longeat astay in [
atatton will bda declared surplus and transferred to his‘chotce placs.
docordtngly, Balng aanlar moal I am dua Jfor Ernna!nr‘{oﬂnygoholco g
place /lloma 'own. at R.0.,Lalcutta,: ' I co

: As par clause 10(1) (of transferAgutdelfnea) and spacial .
Sactltttes for employees posted tn NER as enumerated in!A/ca; Code, i
on complation of Tenure in NER, to accommodate tha amployee 'working

- in NKR to hts;ghoteoiplacc. vacancy ta to be created dyiposting out of

" an employoe working for more than ftve years., Shri Subrata Chakraborty,
dastt, has_baan morking conttlnuously aqt R,0.Calcutta Jrom O/~ ‘

as UDC and from 150293 as Adsalt, ' ! P

a
¢ !

e b

Hy.pcrfggmance potnts stand as 48 as ner crttarta,ddbptad in INZD
“ From Juhn.!795 to nnh'zooo ona poat of Aaatt, waa lying vacant’

at R.0.,Calcutta. Of completton of Tenur& tn NER on 30-10-98 I was ths
only clatmant,to ba| transferred to calcuftq under Rules, I was denied

Tha tbund]&r@mllﬁop{‘any cogant raaaon lanPDU-Dp 3 1999-2000, The . °
vacancy has boan blockedi tn Fad'2000 by Qruna/qrqtng,&hrt;P.S-Shgrmu, s,
Asgtt, from Lucknow| to R.0.Calcutta . = by e i ,

I opt far my tranafaer gn;s';or',Calduttn rom St%chnr,aa my !
prasonco Qs qﬁtnt-abaonttal a alculta Jor rﬁﬁébr ng al aorutoca'
to my sbn studing tn St, Xavier's Instttutton at Calcutta, jand taktng -
care o) him at his adoloscent 3tagg. . . R o

In utaw. of-nbpuo. 1 raqunpt{your‘hqnour,todpseaso_dowjuattpe
to ma by laxutng jordars for my tranafar froﬂfﬁ.o..ﬂ lchnritb'g.Ou,v,_, .
Calcutta wither ly c%cattqp vacanhcy after, trassferring 8hr};ﬁ¢chqkranr-
ty, daatit, or modtfutng Ctranafer order|of Shrit P.S,Sharma from Balcutta
te ﬂlam.wraro~tnitorms of (ranafer pu;do]tpoa‘np thchdr%}gato‘ C

11 )

LN

_ e . ¢ '
| o ' - o - Yours fgtthfully. C
. . . . ' . ) ! o Do . < R PRI '

. v : o ‘; ,(,7‘ R _ : .,
l ¢ tapanKlwAn cuaxnanonrr)
Copy tog= -+ S : : RVS,Rs0.,SILCHAR., - sl
The VileaeChatrman,XVS,Now Delht - with thé requast to Jook into the '
mattar peraonally and tisue ordars for my transfer in terms of transfer

prutdattnas at the aarlto=st, : .
7.

({ T'APAN KUMAR COHAKRABORTY):
( AP ASSTTe - I i ) R

}.' o . '.l>

1

2]
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I -27- xamrt a Vidyalaya Bangathan
! } _ t’ o:{. uc.nw-?aeoo% ’
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' TI.A.B.. . ‘ ot o ¢

v }
dma by nvs i.n thn ter ot pesting
“ s p‘ B 4 ,.J.ik. §¢ ‘.:“;

atics transgfer guid o nes iR respect -
Ruang ¥ A ) .m r: ABEA RSSO L1500

L
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i

|
- Uith due dctcmon and humble submuslon I bes

o poalﬁto your kind henour L0r DErsol | ntien int
the grievences »dct odlm'o-

! ‘ (1 ‘rhatdurmgthoorio ;

SL8 SN0 X2 , 1 e appr
Ravely thirty cne UaD:ct X prmt on oa ldmo' aa were posted
mnmpzac.m1ma1992 Y mm
at- culcuttp a8 Aopint___t g ,’v* g. I "i
l }(a) lln 1983 g {I superudad hy oy two
' ™ _:‘- ,' 1‘2 fors Sri G. T, Baa and
i .| 8rd BalKishen belorging to
: , [ 8%/8¢C oa}'egory respectively
e alt hi a8 per orders of .
W , l Qge Court ®RESER VATICN
I ‘ 1 J w 1O NOT APPLY FOR PROMOT.
it‘f ' ! ! i_'lmc BASIS. :
i i
- . (v) In 199 . = On'the ground ot non~availabl-
N | 1ity ef ACRs maintained at
g o ) i : | : K .Otrﬂj A

out of cr al. bliasness of 8ri Ve + Gupta,the
ﬂl‘l 51’0 "AGOO) ROV *Ao‘:o‘p md 81‘1 Puran m.t .

tben D. c. ( MN

s (2> Th&* in 1992 Lm.am od Loy t post of Asstt,
sArousn deppr AxXAMINE [$o44 ';..3.3 .mm
ers. L m“‘"ﬂiﬂ?‘mwm‘k m‘ ' phdcd

: ' ‘mm 1)

: R WD CTG T TR T T T, ‘
».mmwmmm o WY ainlor Exl Ja ke Gustels HHB-)I
, : o KUGLHa Eca) [N nate statis

0zt2d_£ron Dl
- —ﬂg fhe-vacam&es of! Aas&sttintn at ReO.- cﬂ‘lcutta

. | RS
r" , (1) by promotus 8ri 8, Chakraborty.UDc of R.O.

l | lcutta M 01/1993,
. (a) y posting Sri D. Ghadai from Select Panel
. 1 '

|

i

E

Pped

| _!{' Ot 1998?‘,”“. nnn!.orl ?o me "T '_;35‘1 ‘preparec.
i

{ [




i) d.ttluu die by mtlnz sri P. 8

-

4 -28- .
&
) 4 Page/R M
™~ | (3 That due te tramster u sri D, Ghadad ,AsstS.

° ‘ )

' muuu; the select panel W
- " v ‘ m olfered pnt Asslistant

r
H'lr'!»l"\"ﬂ n-nnhm&. ’ cuttay
.Urmrﬁnnz .

shar .) ’ y "1""1""4‘."’"(' 1 ‘ms-'r ’ :‘ d.t. .
cane &2 prenetisn . w th at sy reservatiely in. brome Ren, 2TV B 1%
\5.9.48. '

——-—:-: : ) lewsta in 1999 ked
vy - ") .Sharug, 00 SEVeTES o0 toW

l‘*‘f“m:”"f‘r 3 in ut Calcutts and epplied
‘YTT 04 LUSEY Km ing the ud"; y. of -Assistant bhckeﬂ Ler
| Laat ners

Wﬂ.

- M .w.dcnnu' £or tnnn!nr :
‘ ovl ecs har.ic & .mo

- 'r'mmrw“mmq A S
t""PQ’ ‘lv'f"'r. IO DOKE IN 31598 OR- COUNYL) H‘('J".’D“L’ s YHILE OTHEN
4L AL B wm‘ ,

48 was dsaled Xy dug . r"‘r*m*.x ;
hraa'yaars LENUR] i* ﬂ! )SUV‘KL. . "o whims
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jnd By Sha dakalAdon) I Fab.2000,
and epplied or"cm'oe- ation ©

s 4n the guise #f penal trannf.r Shri Sharma,

dho had bm ahu’.ng plulp thu-b to xvs by

HER A . -4 Ra CAAT] DY '

Wit ‘fo "the deter-

han‘ as well as to putt-
tho othlr. Othornan.
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noonahuhun allowed te work at R.Ds | 0 a 0}
‘ a) blecking the-vecamsy intentiopally by poesting
8ri P, a.,aharu for almeet twe years frea %ﬁ te ;:9°’7y y

b nos posting any one thereafter t1ll Fed,2000,
‘blecking the ¥ sgain from Fedb, 2000 to
ey the sens delinquent

dlm unm ot Cal m :

xs T r“'*'w'mﬁnmrm' '
Aelakia o dus far SAATer¥e DAL B QSKEia in The fotsrext.

“publie asxvice er dsvalacasst in the fur

:§uch pesting of gri P, a. apuma ropeat«uy at
 well cbout hh ‘traits end nctivtttu as well)
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9) A8 per guldelines & rsger for 2000,
EMPLOY ( ) R IS ¥ HR ] ﬂ_w On mplet&on of
Wﬁ"'“r ! m‘{‘ ' 13 B P 1 X1 e »

r"""r'rrm.mrmmwﬁmvxm G Bl m-.
WT’"’IWWWW‘“’.“; 3 YEE pore
'. l“l’ﬂ'l"m 0. Om. NrPAUs oamiayaeg have te be ad us ed ")
- VoEL elwlee plg ] ' ‘ i

| (10) AB a resalt of ohmn/u er of KVe» Doyang & AFS
i TR B s Jo ot et iy i B o gt
upto 59- ohe AsS nd or above- 2 Assﬁwts are
'-KI'”N“W IR : 8t6
(ace/ntr) (ne ¢ ‘ mnarimm;mm_ 2000

koo

' | 1) Xt is very oloar that rules tomlated by KV8 have
| fm tly alsregenied :{ the bigher efficer of KVB aad {njustices

s

bunmo me till ¢ mtwtthwt m lapdeon
| ny part ¢ : -’ N AL N . vl

T erevamn e

‘“ b ad 12) sb{mu o the onlweu in NER are t.nvltod by th./
P “ Bm“ - M ¥ TEXN ..3' “

= , AV sty tnd 1ce Piace/hone statlone 1 RIS
. sans dlsebeying The AJTHONIZY OF TH. PRLSIDENT ¢ mxiﬂ.o.a.

| 'M Re , unde m c - mtmu.“cm be done b my ntxcpr m# t of
. Darsdann L S ’) DA SFLEXAE & Y iAA

mnmmmlmmmn TR " -‘ N

‘L( 3; u a reault of perio&m u;auetxcaa Gme on. mo fron
1988 I h beck ferced
‘ N I S l) S0, mdersi tmaml;d loan to the: ttme of R8,3 Lakhs

(11 ) Lor dentsl of ‘pracotion in due time end postin
§ _ H‘ 1 at Calcutta os well | bupernsswn in promotion;
1 y

B (m Lor utntcnam: of awaratc establishnents in
Y i GCaloutta lobar since Ooctober,95}

‘ ‘ (b) nat $o reader filial amlon to oy famlly and look
aftsr on:in his adaloscent etage gtudvin ags XX 4n Bt, Xaviers'
Instity .*f&oclopur. Galcutta whose fiture career a iKelly to be bleok

| without any fault of hin/usy "

R ) unnecessary menta sical ltrhm/tortu
whtch utnmotodmu’:nbounguy -
Nordlas Alagader aad

. y(ﬁwr*'msmw*r'r*r" ﬁ’"‘l?‘ﬂnlﬂn:;.z
In view Qt the mmcn Wusttoes pmaion.
:L:ﬁu

8y vislation of tatu{my rules and
es of x“%rdm of the Prosident of lndf &
other couxtn,,‘md AXDAC | Ja bpﬁfx r: LN

"r.' ,'. I d!' i ‘ . ot
L "‘““3l’""m\1{ =}ﬁr~'ym'r T TR ‘ i
;l - hason, which 48 egains “Qtqu,;w‘ ng;lqya

’ mmwwm to your'kind | honour 6
|

| (a) ook intc.the mather personally and settle

. the long sending ar& vences calling files £ xvs(u.at:vé) ad all

gml.oua cormondaucn/rmwm from the office of HRDM have

: ;en dunped in Zile with ¢ auvo binsed gpproach/decision on the
 Picaes & AR N3 SAHER ¥ ALSEYWRONG PHETEXT.

0'
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i () 1issue hutmcuon XOr 'release Of 5y ,rane,,f,er, |
ord el 'ofn KV3 R0, Silchar 0 RsO. ither by 0 JANR vacanc
aBSP 8 Chel L rabo It Msaan o DAk oenwo Ring am .,,c

statian sinc last 16 jee idl),
of _trensfer gu m:mtmm:«mmmm rder
ox sri 8. B arma.Asaistan te somewhere else as he wuld never Join

*t Calcutta 1ike before yide gga 8 above, . It

(c) uaue mstmctlon to Kv8 to st o auch repre=
g ] m the mbordinate

ss&ve acti.on, d
employees for ever

uxe er X511
in the administratio o} B 10 Pt"tﬁ;@;‘ X

anted from‘ i.n;}uati.cea done

' the gnwances
by KV8 aince 1%8 are not resolved:by 31.,842000, the laat date for

effecting transfer for 2000 vide clause 6 of transfer guldelines,
I wvill have ‘no jother alternative but $9 appeal tp the MM@%
COMMISSION, for 1ntervening inte thelma g8 I _and pmbe

N A= AN 4 A0 T2ah M AL

A copy o: my repreaentation datd [ 2000 already
submj.tted to you is enclosed herewith ,tor ready retg-l"?‘é—mase.

; S T I | Yours fai ht ’
| | , | o I (mﬁ 11; %r Chekrabo:ty
: . ' R slstant,
}éncls"t. as_ étatggi . T K3y RO.Bilchar.
opy tose - . ' e
y . Sri Sumit Boae. - o “-wm: the request to look
Jt. Beoretary(RQ), .~ into the matter personally
D/0 Education MHRD,  fer, redressa.l of gr&eVan- |

C-wing ..'Shastry Bhawan oN .Delt

2, The Soclr‘etaryg Cabinet

. 8ecretariat,0.,0.3. Publis
GP‘-WMD”.Z&GQ floory
Sardar Pate) Bhawan,
Néw Delpt-ﬂﬂOO‘lo

| v:. 1 | S uatice ttcm he hiaher off
: ] ' [ ] e 31 T
Km v. Sagaa%han. 0! 8 g lm. !,‘:._:_"'l,
elhi-‘l e T Fpi' l\tind [t»qrmition &
P | ..‘-- .redyess grievances .
| l ! ;,at Yhe ;%rgi est,

be ! 'rhe Apsi.stant commiautoner.,‘ $ .

" KOVUBe R 0L Btlchers F“;ﬁﬁ“ﬁ:"ﬁ”’é:ﬁlﬁg“
: 'i _ . ' :he Vlcev alrman.KVB. 'The
P L It |8ecy (P4G) JMHRD & the

o S ecL Cabinet 'Becretariat

| - - Griwmeea -in order

to avoid delay,,

s s o - "(i‘qpan xnm chakraborty).
'z | v ‘! '




ANNExURE -4

1 ; l ' FAX : 011-3012432 (N.B.)

l, . o oo ~3]_ "'+ 011-3013142 (E.O.)

‘ 7»/ . , A - 011:4624821 (L.N.B.)
Loy ~ - o A ~ 011-6107962 (Trg. Div.)
o . ‘NG, 9/2/2000-We lf are 011-4361230 (P.E.S.B.)

! GOVERNMENT OF INDIA 1

l | wtw R qur G s
x MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND. PéNSloNs
-+ wrfife-afiT wfiraror fasor

lDEPARTMENT OF PERSONNEL & TRAINING

New Delhi=110 016
== .
. : o
Subject: Non-implementatlon of tranofer gpxdellnes of KVS
uniformly sp901ally in TENEURE cases in NER, ° ’

i g ‘

cL e o ' NEW DELHI 361 Lok Mayak Bhavan,.
[ T . S r]aew Delhi-110'003. .
To - ' J | . '>é/?/vﬁw’ o
The Lommi sioner, | | S : |
Kerfdriya Vidyalaya Sangathan, ! oo T
- 18, Institutlonal Area,’ T "
' N ! Shaheod Jeet. Singh Marg, L - o

- Sir,

i

I : I am dlrected to- forward herowith a-copy of representation

| @E 10,7.2000 from “c-o1i~L/ h.- Stoff Asaociation, Silchar Unit ‘

in /o0 Sh, T ypran KUA.I aL C.lul abor Ly, Assta, KV, RO, SEleliqw

Ton the subject noted’ above and to request to taka urgent

"% lapproprlate action in the matier of transfer of Sh, TLK.Chaltraborty
under 'intimation to this deprtnent and the gpplicant . '

A similar request of Sh.Chakraborty was sent to you Ourller

also vide our letter or aven number dt,17,7, 2OXJ

! . . " v L N
" B " B . 0 ) @
b . 1 . P

' & T . . - . . !
j{ ". o A 1:,, " r. =!Yours faithfully, s
[ . R : I' I\ - '
- _ : _ . (J;5.BHATLA)
- AR AN ‘ Under Secretary to|ghe Govt, of India
{ \///Cgpy forwarded t or information to.t | o e

Secretary, KVS Staff

b ’ af f Association, Kendriya Vid 1

Regional Office, Hospital Road, éilchar-¥88 oo1. Sangathan,
i
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"calcutta
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!SYLH M. Cmmz ‘IA.S. ANN{;W,s
qCOMmtstomf, Kemlﬂya le laya Samgalkm\ l ' 3 .- AR
H- No. 104} Uttwkhand :TN U.Compws =32~ - Date:-26,09,2000, { ,
', New Deuu. -67. . - t \I\j |
Ravarred atr, . " ' f .
§~' . P”Oﬁan. ' B
i In my letter dated 17,08,2000 I appealed to

your ktnd honour aoltetting your favour for my transfer to
8,0, Caleutta on complettion of TENURE in NKR, I have not yet
been favoured with your gractous conatderution, The impanding
uncertainty about the future of my son compels me to appeal
.to you again dtrectly for which I may pleasa be axcused.

" I completed my TENURE in N: ‘N successfully on
30.10.98. Fifth vear of my atay tn -NER wtll be ouor on 29,10, 2k,
'f Fhile all A.aa.E.as, Prtncipals. 4.0. and other
atatf of R.08 & XVe wera’ transferred after Jmontha/6 months /!
uear/J years from NER during 1995 \to 2000, only my case hgs not

an considered after 3Jycars TENURE epon vhen a cle r Vacanc
oz ated. at A, 0. , om 1998 s 2000, The vacancy
aloutta has been ke blocke: ng. Srt P, S. Sharna,

trative.iground, | knowing fullychlm of his tratts and having been
aware oz tg Fact that he won't Join at Calcutta 1ike before,

: . P ' no g .
g Aaatstant. Jron | Lucknow B-1 ctty tovcaécutta A=! city on adminis-

(SUpt'95 to 1997) with the sole objecttvc to deprive ne JEven aftnr
transjer from R,0. Lucknow as per xvscpnder dtd,21,2,2000 Srt P,
Se Sharna has not yet Joined at R,0,! aleutta, He apnlted for
cancellatton of transfer whioh was notlaoceeded to, For his non-
Jotning at!R,0, Caloutta the post of Asatstanp vtrtual]g renotined

nt at Caloutta from Sept’9s 1997 and ognin fron ebruar
¥ ate, From 0 a ruar . the post of Assista t
o cutta wase ed u re) even tRou

A'
L2

[ _was the elainant for tranafer to Galcutia after completion
h, 1:8.On_the pleec of non-avatlability of vacancy my
“anafor nas n eNn_0Qnaiaorec 80 Jare o ,
t ' ' ' .

v
l/ds flcrk at R,0, Stlchar,

b Aa per tranafer’ vutdeltnea. vacancy 1s to he ‘ereato:

R,0¢ citta by transferring Sri S, Chakraharty Asstt,,who has

cen working lat aﬂ!gJLﬁ%ﬁ
vely.in onder accomnoda
s not ya en done
n or X;0s/H.gtra Jor over 8fay in a station In
W o

ly aon ts studytug tn St Xaviers' Instttutton,

. decpur. Caléutta, You will, a8 @ fathar, certainly reglise the

| naed for presence; of father at this stage, spec!ally tn kis adolo:c:
périod.;and whdan he ta to -de aa:tatcd/éaaahdd Jor JFE/IIT Excmn For
no fault 0 mu son, he has daan daprteved of. getting Si111al service:
from fathe from Sept‘95 and aven at this crucial stage by keeptng
payifrom his éven after five wears atay in NER. My mother, 'agec
abo t 72 yeare being. a heart pattdnt also needs 'filial services
from sdn at the fag end of her 1tfe, iy wi‘e ia a chrontc gynaeco-
llog calipattent and ramuina 111 moddtly, Sha 12 unadle to gutde my
son . tnioiaas-XI.Upder these ctrcunatancqs. 17 I ar not transferred

04t b ¢ ven after eo stton of I~ A for Three Jrars

n _and’ stay o Ve yeaqrs tve years wil]ll he gomn’af«% on
in_ iR, uture of my aon will be bleaX, Hy repeated

requeats tc other of’lcers in } n s regard proved futile,

Stnce you

ﬂr honour' 18 an a:oe tion

I am sure ou wtll never vant

contd, .P/2
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¥ -IZELJL—- _ 1 '
N " . . A
| 8y dotng tnjustices at cvery atage e.f. 4 N
! (i) deny tng tho denaftts of d’quaeaaioh tn promotion
on adhge daste from UDC to Assiatant wesf June'83 and
on regular da3te wesf 01/92 and puf anonaly artsen
o therafor sinoce June’88, ' | 1
(2) denyt g-the-offer of Asatstant on Selection tn 1992,

(3) . - -denytng the poating of Asststant at R,0. Qaloutta
] agatnst cJaarngaoancy Jron 1988 to 1992, 1995 tnaptte
N . of written comattment of Srt V. K, Gupta, the then Sr.A.0.,
] . now de@.(Admn), wherdas all postings on progotion/selact {on
|| . were dane at the sarie place/#tatton during|1968720 1995,

nytng tranpger to R.d. Calc ffaiéé_comgibﬁiﬁn‘éf‘r |
tn !938 agatnat (clear vagenoy at Galeutta durtng
: to Pebruary, 000, L . o
(5), ' denpting adatssidle DHRA wel Gotoder,®95 to t1ll date
T nogEmy T Lo T

- (6) denytng t;gna!br to Rao.‘Ghléutté.bw'conbletion of

nearly five yeara at NER by creating vacency in terms of
- 2;ganer guidelines, 2000 & article 81(d) of Bduecatton

. | | ! | |

(7) denytng deputation to Central TENORR post in the post
0f JPre A.0s tn Drug Control tn Oaleuttc, We.B, tn viola-
s;gn of tnstruattons contatned at Page~G636 of Accounts
Loae, . : - . ,

. ‘the higher offtcere tn KV3 havo been indulging and
driptng me fo go to -the Oouwrt for litigatton, You »tll pleise
anprectate that for 3 poor patd employes Yikc ne involvement tn

+1tttgation 'gan’t be a matter of luxury or pleasure unless {t ia
" |a 'questton ‘of survival and compolléd ¢5 do so. | |
, #Str, please do not take me to artsse I hnd;hot the"
| fortune to vork under you dirccily, But I Rave Lpard from 8o many .
:persons at Silohar that you never did infustice to any employve
‘at the dottom end, Fith the expectation that your Find Ronour vtll
D8 8 Suecourpr to ma tre  monbde 2 ay fondly, apkctalliy to
k For this 1 ok owg. ok Jo ,
?it#h profound regafﬂa.fl i ,

o !

;! | - 1] Yours f tth/@llﬂ.‘
T N |
SR | | Tapan RunarDeharrahorty )

destatant

L S | S KeVeSy FEo0 Stlcﬁar
Srt B¢ M. Catrae, ledeS. | : s 1alle o
Conmtaatoner, , : B
Ko ndrtyd “¥tdyalaya Sangathan, . :

B.H0e101, 17ttarakjiand,
J.H.U.,Gaufua. . x :
Haw DeIn1a)iCGO7 - |

N
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\y/ KENDRIYA VIDYALAYA SANGATHAN
18, INSTITUTIONAL AREA
SHAHID JEET SINGH MARG
NEW DELHI-110016

FuND. L L~6/99~KVE(Estt-1) Date :13/11/2000
R ’

\

. QFFICE ORDER.
The following Assistants in  Kendriya Vidvalaya
Sanvathan  Regional (Offices are hereby transferved with
immediate effect in Fubligs Interest - '

b

N e L L et ) o 141 ovvim warH Grr otrer esre eeaes Heb e Sy W Eoked A0 Sraes IS Smpan Semes dmry emebe ervin Hhost buivh E1ED INPIH ien SERNe S S O M A

Fi-om To
R.0O. RO

B vomss sauts Seasn ewint smems S e bk et SR 4% Sa1 el beom i e ShedS S04 $hRe Mite Sevee mmte Samel wheh crben bkt S44S0 BONNS Ghamy Carm SR Vb doths SeOM Sevat simas eses Hed trkhd

S.No. Name

1. Shri’jyﬁffﬂaﬁtogi Delhi Caloutta

2 fﬁ?ﬁ Bubrata Chakraborty Calcutta Chennai

\;kf ' Shri Tapan kumar Chakraborty $ilchar Delhi
: — '

v somn wei oo 5o eves v s sovn sovt foon S S LD 4640 41008 o b ek ks b8 Pt Lo el i e ot Shee AO s o onen Sl ek S e B Snte S el U4 4 it U e e i 1R o S s ol i St

Thaey will be relieved from their respective
office immediately to join their new place of posting.

~ ot
o /;;"K | | ) _—

o (kK.N.Singh)
VSN S | Sr.Admn . Of ficer (Estt, 1)
\lh % : for Commigsioner
o

Distribution -

1 Individual concerned. :
. The AC, KVS(RD) Delhi/Caloutta/Chennai/Silchar.

.....

o Faraonal filet.

4, Gawrad filmn/>? .

Faqg pe”

/ - —  DellHe)
i | | Not  [lacpen AN

¢

, c;@ﬁ(ﬁ i;”(<

\éﬁ@

3 ‘{'_ o
. r\ﬁ(\w (bﬂixe“} 2060 Cad s
CQ;U | ) ) ) \\ \ |



L ey Ay

Lnon-payment of
fingncétal o
beneft* Sfor .

«\.

" | !]

Ihe Oonmlsdtonor.'v

L1 18, Ing

New Delht 710i76.

Subse Appeal

PR : “': ‘?ﬁ;. iwuﬁﬁyﬁs -7
s b
: | P i ! o

7‘ 1 ' i”ﬂ \A%

»*L? . I K@ndriwa Vidyalaya Sangathah,‘ 
‘ htittuttonal Aroa, - ';@ 0
Suheed Jeat Singh yatg}<f -

. Attn..-‘ rt I]o HQ C'air‘aé,IAS.
(Th"oggfivzopwr

channel)

KkVS(Bstt-1) dated 13.11.2000:
' 0.

Chakrab‘rty, Asukt. on _
TENURE _in_ NBR.
r transfer,?vad and On Surplus _ground

of'puiddltnes fo

or modification of Transfer order No.F, 71-6/99—

andiposttng of Tapan -Kumar
ilchar to R 0+ Calcutta
in terms of article 10(1)

and redressal of;grtevanres regarding injustices done

rules' and

tn the Aatter of non-paynent of DARA odnissiile under

aue 0 supersession on

anomal artsen

Revcrreu Str,
!
i

{?

~ promotidn wef, dJune 8.

b

due dufére nee and humble {submis ston I

tion. pleases
’ o

11938,
"

2s

| 51,50, Pertod

¢

submission here—tn—below

That I have

¥ o
T

;No. of vacant

Vacnncy ex ted ui R.0Q.

2

nost:

- Temarksv

riin rajwrence to the subjoct cttoU cbove with

vey to submit hj humble

for your kind peruoal and considera-

bcen- appljtng for my posttng on promo-
tion/selection to the post of - Asézstant at R.0. Calcutta wee.Je

[

Calcutta as fol]ows.

i .
* e

&= -
3

a) 4ugd.'8s
Jecl92.

I
13

e D) Sabxia
June'9 ~¢0+——~0ne-.

73.9 W95

R

to ! Two

l

at.no, Gadcutt$_ A?;
' .

- "‘i;'

'*‘tl

! éﬁﬁ%¥mm&wfﬁgg;

ek

Promotion was due iR 7968 on
‘adho¢ basis hut the same was
anied to me by KVS without

'ary cogent rPason.Hy Seniority

‘Né. as UDC was 126,411 my

.Juntors from Sentority No 127
‘to 157 were allowad to Supor-
" ande me oh. promotton. A)1 the
" promoteas in terns of rules /

drandfor uuLJvancd wera ponl-

o o Ll by gl Lon  plaealioe
”tﬂliun; POiftns an Su e al Lo

through departmontal examina-

tton as Asstt. at R,0. Calcutt..»

Yijas _again dented in 1992 .
‘panel position was sl.no. 2 &-
my Jjunilor Sri J.&. Gupta at

81, no. 3 in panel was offered
Jocal uosting at H.Qtrs, thus

allowed to supersede me furth-
er without any convzncing
reason.

. .

» :

Vacancy was. created:due to
trannfer of Sri D.GHadai,Asstt

to R.0. BASR vide ordar No. -
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! o F, 11-1/ s-xvs E-I ) datd, 23.6, 95.My posta
-vyq at R.O. |[Calcutta was again denied‘with-

out any | reason. Q\I\

1997, reversich from 8 o., was posted to RO,
"‘Calcutta he refused to join at Calcutta
_and applied for posting to his choice

' f ‘place at RO, Lucknow,. which was acceeded -
| ' v ] to by Kva, ﬁe was_ transferxed to ReOe .

! \c)Sept '95 to One, © Though Shri P, S J Sharma,Asstt.,on
|

P , , ' , Lucknow, thus_get reward.; .
.. 3 . . v ,v‘[ 3
d) From 1998 to oge. ! Clear cut vicancy was: kept filled at :
February,ﬁ(. 1 R,O. %alcutta genying my due claim even-
. o ! ~-afteri completion of TENURE#;N NER on
. | S 30,104 98.11' RS
oo e)February,’k tb - . 4 f- ‘m'1f>”"4 :V'W'i:": ' fi”'ﬁ:f.”:b
| , I 2K , One, : Sri P s, Shurma,hsatt. was again reward-
i : , - ed by transferring on administrative '
‘ /4h-1city ground to R.0. Caicutta/in February,sX

! ‘ . from Lucknow, B-1 city,even after his
‘ nil contrib\itioh' to KVS, Till date- he
nct Join at. R.O,: Calcutta,:He has
aqain appliad for eancellation of hin. i
. tranpofer ordor snd raposting to some | '
‘Whero olse,Vacancy rémainad virtually
: unfilled. In terms of KVS:icircular No.
|F.85-2/88-KVS (E-1T1) dtd, 29,3.90, read '
with circular NOLF. 20-65/77-KVS (SS) dtd. !
1 ‘ K 106 10.77 such: vacancy .should be .treated '
o ) ‘ 'las clear cut vacancy., The A.C, Calcutta X
S : o - vide his letter dated 18,10,2000 has
" ' ’ L ‘already reggest ed to FITT up the vacancy .
L : ! o -t - by posting Assistant’ at R.Os Galcutta .
: | : : _ for Smooth functioning of'RLO.Calcutta; :
£) from 13.11,2k . | L R

onwardes '"'l' Two, - .One’ for (e) abovo and| another ono for
_ .. creating vacancy in térms of article.
/for 12000, :10(1) of § ransfer’ guidellnes/in order’

I o - © to accomm dpte me only as_I have comple-
_ ; - +ed Tenure, in NER and have baen working -
o : I v for 8lx years: &t R.O. Silchar.

)All my officers at K.V, R.0 CalcuLta appreélated my sincerest,-' o
loyal, devoteq, efflcient services alﬁ through. Copies .of certi- i

ficates issyed by'the head of offices [will. reveal the trath (Encl- -
osed_as Annexure-l to 3.) } o _v1..

COnsidcrjng my devotiOn to duty, loyalty, good conduct and effic1—
ency the Assistant Commissioners of R.,0. Calcutta had recommended
for my posting to R.O, Calcutta on promotion/selection vide letter
NoS.T, 26-6/92-KVS 83,482,585,2745,1711,454,1711 dated 16.2.93
11.5,93,17.5.93,23,12,94,13,9,94,9.6. 95 28 6.95 respectively and
§1f9 6/9 68’(Cal)/2050 dtd 17 9 93 which would be dvailable in

Recommcn(ations of the A.Cs; hxxn vere ignLred by the Hig er officers
at H, Qtr.. while all other. employees were‘posted ln Same rplace/Stn.

T

l
| o }_ . fé. contd P£3
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aurlno thw_pexiod from 1982wto 1997 my posting to R.,0. Calcutta .o
against clear vacancy was denied although ho charge-sheet was

\M/pIVGd upcn me or no disciglinar¥ proceeding was pendingﬁagainst.
"me during 1948 to the date o release: 0 my promotion on 1 «95.

- From the action of the higher officers of H.Qtrs it is
clearly evident that honest, sincere, loyal, ‘efficient services hawe
no value in KVS and the good workers will be awarded with punishment
and harrassment without anyjcogent reason and injustices would be
meted out to them only, due to high hand idness of the Piqher officeru
at I\VS(H Qtzs.) .

With a view to harassing me and putting pe "into hardship offer of
promotion fixkadyxxXficx dated 15.9.95(Annexure-4). issued by the J.C.
trs and another forgpd offer. of appoint~

molit gtd, 1, 2
that for ¢ ong_pos

o0st two o fer of a ointments are newer issued to one

employee for posting as : orl promotion from R.0. Calcutta to
R.O. Silchact. !

A delve into this aspeqt wil£ eveal that - the’ figure
18 of offer;of lappointment dtd.18.9, 95 was wWritten in two forms -in
the office copy lof KVS H.Qtrs and: the copy endorsed to R.OLSilchar
(Annexure-6 & 7). 1t|1s also surpriSing to 'mote that in the two
offer of appointment, no endorsement. was given to the A.C.' R.O. Patna
dircating him $o intinmte;date of Joining,etc. 3¢¥*

i Further, based on{forged offer of appointmaut dtd 18, 9 g5

~which wasi never [issued by the J.C. (Ad.rrg)- two corzigéndum iorders-
"were 1ssued- lone by Sri R. N~'Sharma K.03 ‘at H.Qtrs and anotler”

Py Bri 9, Z . Talapatra, A.0. Caltutta, now '‘posted to! TR.0O., BB3R.BOth
the cdrrigendum. were dated 28.9,95, |the contéxt of tWo ! corrigen dum
‘were different in natute, While refelrefice|[of offer‘of appointment
td.108.9.95 was given In the corrigendum: dtd, 25.9. 95 issued by Sr.h.
“wo,(H WEXF) ,. 4n the corrigendum dtd.25,9.95 served -upon me duly
attasted Ly 8rl 8K, ’I‘alapatra, A.0, :Calcutta on. 29.9,95, reference
ot oo appoint hent dated! 15,9.95 was' givdn, GopYebE: two _corri-

gendum are enclosed.mmmﬂm (Annexure—é & 9 ).
f C

'”i-

/dtd, 18.9.95 .. Since no offer of appoianent[was at allissued from KVS

'1.

and offer of appointment dtd.15.9.95 actudlly issued by the J.C, (Admn)
was not withdrawan, the coxzrigendum dtd,25,9.95 issued by Sr.A.0. at
H.Qtrs and A,0. at R.0. Calcutta were not only false, forged docume-

nts which were issued out of connivance against me 'but stand void
ak . abinitio also. T

[ . 5 I

.. Defying the orders of the J.C (Admn), I was forced to
- go to R.O; Patna in, flagrant violatiop of office proceduxe, rules
land I wao’ diracteddto proceed to R.O.' Silchar to join as Assistant
5 from R,O, Patna based on forged offer of appointmont dtd.18.9.95

and corricendum dtd, 25.9.95 ,impcrted by the A,0.,Calcutta, because.
Corrigendum atde 25, § 55 Issued by Sr , Ntrs was actually -
recelved et R,0, Calcutta on 9,10, Letter dtd. 9.9.95 of

KVS, R, Galeutﬁa is enclosed, (Annexure—lO). This h?s not only
o, " . I' '

) % 3 T\WQU-’KQ bk 3"«]"’1, ). 9f\ﬂ/*"va F" J\Or o ehspes

’ (;‘/?f‘r\, ,\ . O%b"u (opd OK 0&&0’\" b\ : .‘ " ‘r U:\(L dVa \3(3(36 C‘L,kbk—)(’a}rs .
Qo e Ay 1\‘ T %}u‘w W\e 731’10{\ Dol the ba\lrym og chl2ee C’*P | -

S AN \}c\’ NCLLYAVREL ) o t'm & Plerne be oo e to
roeliiog o urr ey &l F’*’""'G’r (/rnr , (10 8 ‘\

..ﬂlt\""’l\f\t‘ e cPu:u.cc ‘"\Jo' m
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resulted financial loss to KVS for transfer TA/Jbininé time etc,éx

! Cn“<:§ but also/unnecessary 1oss of DHRA admissible to me in terms of

special facilities extended to the employees posted in NER as my

family stays at Calcutta. Inspitejof repeated appeal preferred
to KVS, the rightful claim of DHRA admissible to me wef Qct!95

hat been donied so far. Duce to connivance and forged documm o

duported by the higher officers I have been. put to financial

hardship wef., Oct'95,

1

4, Duc to nonnsuttﬂement of the i8sue of supersession in promotion

my juniors have beoen drawin morae naldy

to
p¥rmonth. Inspite of cloar orders issue
o »

Y

wef, June'y8,qven after awarding me the benoefit of seniority,

' he tune of Ra, 2000/~
Y the KV8 , GOI,oxcdars

[ the various Courta in thie regard and submission of my Appgal

From 1000 and e ordars off khie Riredtar, Oy, Min, 0F Mois

sonnel, Grievances & Pension, due to Some' unkno reason,the .
financial benefit admissible und r rules has not vet been given to
me, I have ern orced to undergo -_nancijl sufferings wef, June'88

. . 1 ] ] ¢

unrxeasonably,! .

y : BT

T

3¢ Prom 30.10.95T have been working at R.O. Silchar with full satis-
faction ofmy bfficers at all levele., During last five years my

ACFS were "Very Good" for three years and "Excellent" for two years.

6+~ I have beer applying for myTtranéfer from 1996 in;\vérywyéa: for
lgosting X0 R.Os Calcutta.-Considerin uthe~gdnuinen 85 ofi:my icase,.
‘and . the Su on,nga undergona b..mc]d e to lous of DHRA- and Pay

‘ianomaly as & result 'of superse sion iin xomotionig;1 A.Co recommen-
Jed Fox_my trensfer to ReOy: Caloutta, 707 17 '

e

©°

. . v 1 ; : ' } ¢ ‘T g ‘<
7. An Plr trangfer guldeldnes fLrom 1909-90 to 1999, on dompletion

agalnst the Clear lacancy wqa»aenied,

-+ ‘occured'at diffexent times, |

_bf cut off period of one yoar, many cmployoes in Gr,'C! & 'D'wero
- transferred to thelr cho ce' place, But my transter to R,0, Calcuttn

4, - From 06,11,95 to 26.9,2000 I have submitted twenty three represen-
. tntionn‘to vnriouu{authocttiou of xbﬁ,witb the request to
a)’ transfer me to R.O. Calcutta egainst clear vacm cies

grént DHRA admissible to me under rules,
¢) grant the financial benefits of pay anomaly arisen-
due to supersession in promotion on.adhoc basis wef,
June, 1988 and regular basis wef.29.1,92, '
. - . i I

9. Till date no representatlons,have been disposed by KVS negating

enuine grievances

some ankhown and

" . futile, ..

\ R
10. During 1995 to 2000, transfer of Principals

'~ ON REQUEST . i

!'l A i . L o ' ".'{, ms o o SR
- e In terms of artiqcle 10(1) & 10(3) o trinsfer guidélines for

1 2000, hundreds of employeces wholhave co

the claims which clearly establishes that my -
- ]have already been admitted in KVS..But due td
! 'anexplicable reason’the grievances have not yet beeh redressed.
¥ l. - Representa ons submitted to tbe,C.G.O.,KVS have al§o been proved

, on com Letioniof '
three yeastTENUEE“IN NER, were done by KVs. go,theirfchoice place, .

t

ipleted three yea'rs TENURE 
thoice  place ON REQUEST

in NER HavT been transferred to6 their
by crevting i vacancies at the choice!pl

ace of the employees workino

In1.E.R, b

t I

..

contds P{§~
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12, During the period from 1291'to 1999 the folloving cmployees
of RO, &Silchar were, transferred from.NER to their choice place
ON REQUESGT. - R .Lnu. , . |
CLi.No. Name. . Desitmation Joined RQ ' pransferred Remarks
e o | on_ AT On AT RO
OO DL Babu, Ayhmuut.‘531.7r04_ﬁ110hn: 30, 9, 11 fthubanenvar, Cholre
¢ . - ' . , slace,
2. " R,M.S5harma, =do-’ 17.11,86.=do~  8,2.99. Jaipur. E-do—
3. ".V,K,Pandey. —-do- 3,9,85.- ~do~ 15.5.92, Ahmedarad.  -do-
4, " S. Rajua . =do- 24.4,90, -do- 27.8.,93, Bhubaneswar, ~do~ .

S. " Balaji Rao. Supdt(Admn)26.6;91.-do- 27.8.93, Bangalore. ~-do-
6. " S.B.Chaturvedi.,A.C. ['27.2.92, ~do~ 05/95, . Jabalpur. ~do-
ot 7, " Prem Kumar. A/Asstt.l 12,4,94, ~do-m123.2.964 Guwaha ti. -do-

| 8. " G. D. Sharma; A.C, | 07/95, =-do- '4,4,96., ' Bhopal. -do-
9, " S, S, . Snarma. A.O, 14,2.94, =do- 3.11.98. Ahmedabad., -do-
10. " Manoriinjan Kr. LDCO 7.3.94. ""dO‘" 906.99. Patna. -dO—

13, From 1995 to|2000,I havelbeen applying/requesting fox my transfer
M@W»M»%ﬂe on completion of TENURE fox
three years in NER gnd more tha five years yeomen's service in
NER,I_am _the only claimant for posting to R.0. Calcutta And the

. postiwaS'created ac:ordingi‘,in terms of art. 10(1) of transfor awls

1wt For 2000, _my claim|has jagain been deniod and I _have been transfe -
rred to R.O0., Delhi ¢n the plea o0f PUBLIC INTEREST, in flagrant

violation of rules T - ';ﬂ

i | o o . i .

14, In torms of axticlel10(1) cf trensfer guidelines, vacmey is_to ¥X
be created=on1y to accbhmodpte employees working in NER on compie -
tion of treir. TENURE in|NER. I had applied| for my transfer to

1 R,04 Calcutta oan';‘hnnexure-ll . Denying! the due claim of employ-
o ‘e 'working 4in NER, no othexr emp oyee can be transferred to such
vacancy /post specially created, '
. . !

15, But suxEx&Singly, S$ri R. K. Rastogi, Asstt. of RO Delhi has been

"~ transfekred to. R.Q. Calcutta Tn Public Interestyith a view to
denying ‘due claim of mine, This is another solitary proof of |
denial of NATURAL JUSTICE . i ' T

' i
Cewk¥% 164 -In texms of KVS éiréular NOF.13-6/67-KVS (EbI) 4td,08,4.87 end
Fi23~1/87=-KVS (Admbk1) dtd, 20, 3,87 foxr K,Vvs 40 and apove, two
Assistant and one LDC are sanctioned in eac R.0. in torms of

action-of Staff, The Reglon, vhere K,Vs gtrength o

=Yoot than 40, 18 not entitled for any Assistont and one LDC.

According to thisrﬁorms, the post © ssistants wcre not sanctionecd
for R.O. :SilcharjAhmedabad & Calcutta vide order dtd.8.4.87.No
order ammending ghe notms to this effect has yet Dbeen circulated
by KVS. to ROS; in}this matter. L

. . ] | .
From 01.4.2f.~th,:e_§re:39 KVs under R.L, silchar, In terms of
rules, £Wo post - £ Aksistants at R.O. silchar are SURPLUS .Being
-seniormost_in station I am naturally SURPLUS W.E.F. 01.04,2K. ,

Lt

i

"

. * p * " . L
-17.In térmazof_guidalineaifor trangfer .
_-(a);fSaxblus+¢mprye¢s get, preference over other casas of transfer.
- (h). g?énnre,cgsesagqtipref%rence for Fosting o theif choice place
R ,éid;tg;umyoy Fr% 110(1) of guidel .
. by 7 o ' AL Co ‘. , ! ' )
18,bue to iy oxéaﬂlnnt sorvices rehdercd in R{O. Silchar all the
rigular Asolstant COmmivoiono&n ware pleasolto recomeend fox my
posting at R.O. Colcdtt?. No complhint from 1995 to ti%l Aante
" . l N

contd. P/6.
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has ever oesn made by the ilchar rbgarding my gervice aﬁa

conduct that may cause my transfer on| administrative grourd on
\v}he plea of PubliciInterest. Moreso, (I have never been conmunicaced
about_any com@Qaint against me by any of the officer of KVS.

*r% 19, Due to my transfer £o R.O. Silchar ané Patna ln violation of
transfer guidelines prevalent durind the| period from 1987-88 to
1999 and the conspiracy plotted by the higher officers as enu-

mexated in the foregoing paragraph 1 have already been forced
unreasonably and iuhumanely to

(1) uniergo financial loss for more than Rs.4 1akhs for

(a) non-payment of DHRA for more than Rs. 800__[- wef,
Oct'95. to November,2000. N H
(%) nonepayment -of financial benefit of mora ' than RS.

1,235,000/~ towards pay an?maly dw ; £o superaession
Cdn o promotlon waf, June ! ito Noy_@(.‘,

(c) forcing me to incur expenditure for Rs,1,86, 000/=
- . ®R8,3000/- per month, for ssukxXsmeaxx maintenance of
j, 4 . seoparate establishment at Silchar from
0 tober'95 £o_Novamba ! ‘
Ioial tranaportation éont for! . 10000/-71nvolvua
£dr viditing the family Aﬁoﬂ rendering filial services
g?

- 1 baing. duty bound as head of. thn. family which'is over .-
’ -+ and above the LIC facmlitiaa dmissible, 8u h axpendd -
'~ tdre would not be rQQuired had I not been. t tranﬂfarred
Patha .& Silchay inhviolation of transfcr,guidelines
prekalent during 1987~88 to 1995796o‘y;" ,

A
-k
=

4

l . (2) un dergo mental’tensibn during last, elve ars that mede

L e sﬁrious patient of! Hype: ension with c x ia problems

. ' ‘thag caused |erious aCCvﬁe tion': 1IJ& o 2K and had to
. get four stitches on m ”fone jead, 1Ty epa amage has

[ ~ already been inflicted ponJﬁ&ﬁhealt 'ﬁue! pefs;sting

inJjustices ‘done by the Hiqhor officexs of xvs out of sheer
| 'vindictivcnasa. vl o :

Tho long aepnration £ rom family ahd‘the*son,utudying in ClaSS-XI.
at Ot aviara? notitotdon int. wO&@ WEY ﬂl?HLLﬂoh“" made our
1iIo mlterable. The education of'son hap.bean forced to ba jeo-
pordised to a great extend, Furthaﬁ 8ép ration will “make his
future careor bl?nk and his promiding £ ture will, basend in
catastrophes During the period from:-1985 to itill: date I have
becen forced not to look after:the, family stay;ng at Calcutta.
21, On_completion of 'Tenure in NER Successfully 'by- rendering
unblemished services £o KVe at Silchar, I, being the only
claimant for transfer from R.O. 4in NER, certainly .deserve
posting to R,0. Calcutta , in terms oOf article 10(1). of transfer
guidelires ,2000 and rules for posting on. SURPLUS GROUND ,

20,

2%. "In view of the ﬁnxxgakxg above, ‘I appeal to your kind
"| . honour to reconsider your decision. -andifiin - Jxder ' to meet the
end of ! NATURAL JUSTICE please -issue necessary orgers :to,

(1) modify the transfer” order ‘No, F 11-6/99-KVS(Estt I)
(;N ‘dtd., 13.11,2000, ;' s |
(2)

3 ' )
trans R R.O Cal % L
' % ige Te ° uttanénrﬁ égsfgrc%§§né2(l) :

<. on S rplus ground. agai t the vacancy c&eated as

. per rticle 10(1), 4‘ 1T ,

. agaipst 'the vacancy, vi uall%‘lying unfillcd from )

. - Feb'2K at R.0, Calqutta due|tb non-joining- of Shri

P. Sl Sharma as- well as| recpmmendation of/the A.C. Cal-
‘Cutté on 18.10.2000 for pOSting of Asstt., for smooth

L.

contd. /7., ! o ] . e P
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functioning of R.O., Calcutta, ! or

k2% by creating supernumerary post at R.O. Caicutgg
Since my duce ¢laim under rules hai been deniloed
unrenconably vef, 1988 to November, 2000.

(3%m«cp1ym nt.of admissiblp DHRA to e wef., Oct“95 to
- Lve\bcf,ZOOO. | “”‘"‘f‘
' , t : . .
' . (4)nuke payment of financ;d. ‘ben f;t towardu pay anomaly
arisen as a resugt of supersession in promotion

vef June, 1988, l | ~

(5, conduct thorough propa 1 to the forgury done by
the higher officers of IKYS thrdush a hiqgl power
cominittee, preferably byl the members fyrom. Humman
Rights Commndiisionyso that the higher officeors
of KVi cannot influence the Inquiry Cowmmlttee,

at the earliest.

In this rognrd ropro:onLntion to tho Wico~Chnirman,
KVS, being the hecad of the Committee for finalisation of transfer
under article|10(1) of transfer guidelines, is keing sent separa-

tely. !
' l o ' Yours f%}tbfully,
i o '
P _ : : (Tapan Kre Chakrabortj)
| o : : - Assistan t
Enclsi~ as stated above, | ‘KVS, R.0., Silchar.

Copy to:~ The Assistant Commissioner, ° ‘
| _» ‘K.V. Sengathan, R.O. Silchari- Mith the request to forward
) “ , | . | . |the appeal to the Commissi-

T o oner,KVS and not to relieve
| | , Zplease} ‘me[until the disposal of .
! -+ - representation is regeived

from the' Commissicner .and

37 § P \{m : . ! e th Vice-?%rman KVS.
Dateds 7 17.11. 2ooo. ! RN
q ﬁ:e ’Pﬂ ﬂ ¢ ']»~ !:“‘ (Tapan Kr. Chakraborty)
: 4 ‘ ' ! - : S TS ‘ ‘ :
3 L : ! VRS DR i
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‘ L S: O: S. ! 1, : - B A
- ' . ) K D&'trCl“ 21.11, 2000, é
To i . . l i . . . .. ' . .. ' . ! ! . s
Ine:Vice=Chalrman, . DT i :
Kendriya Vi'd.ya.laya Sangathan,_ . 1 , SP‘I?.ED PUST

1

Shastri Bhawan, Lo o , :
.Neow Dclhi-110001o (Attention" Mr. K. 8, Sama'IASl
: b ' : N Additienal Secretary,
' i;‘ e - ‘H Ro D. GQ 0. Io '
Subjects= Appeal: for modiricatiin of Transfer Order No, F.qq-
_ 09-KVS(Estt~-I) dated 13,11,2000 isasued by the Commigsi-
) ner, KV8, in violatidn oL guiQelinea fer transfer,2000

and request for pogting I Tapan Kr, Chakraberty,Asstt.,

from R, 0, char 10 R,U; Calcutta on COMPLETION OF
ZLNURELIN NER, In"Yerms o2 artlcle 10(9) 67 eline
, for trangfer «_and on SURPLUS GROUND and .
? REUREZSAL OF GRIEVINCES regarding Injus ices done -
i ‘ n theiratter of non-payment of DHRA admigsibl under
! . rules t '

Reverred 8ir, f | . S T A
C With|reference te|the subject cited abeve with due
defbrrence I beg to submit my su nigsion here-in-below for your
kind persenal attention,,perupal.xnﬂ‘cogsigeratipn end apprepriate
orders pleases | ' U SR RO

‘ » That|l have been applying for my posting on promotien/
selection to the post of Asaiatant,at'R:O;h'qlc?tta yef, 1988,

4 2 Vacancy existed at R.Or;Calé’tta?an fellows,
el 10 292 ove.

SlNo, i_;Pe'riod No. of vacght posat Reﬁarks

SNl L Joeey Lot . ’ b 1
N A A RPN
¢ e

A é? R.0. Calcutta il _ _
a) August, 1968 | ' . ; .;' ' -
to ! : Prometien was due in.1988 on adhoc.
Dec' 92, - Two, - ‘basis. but the seme was denied to
» me by:KVS without any cogent reago:,
; My senlority No, as.UDC was 126.41l.1
. ‘ .. - Juniors from Senlority No,127 to
‘ ‘ . 157 were g;lowedlt%hsuperaedg me
+ on premotion, Al Rxamat ey
gromoteda in termd'?%'rules{trgng-
- Ler elines were 20§ ea_to their
b [ idace/ same gtatio ;%gst Tg
. ‘. an gelection ugh departmentsal
L exanination as Assistant at R.O,
. . _ .+ Calcutta was' again d'eniedEIﬁ-WQ 2.
D ’ ) 4*.: ; v r R Dane DO 8 ng Bl.no angd .
f | ve o, gunder SriJ, R "Tupts gt S1, Ko, 3
L ’ : A . pane. wag-offered appolntmen
e v . ith lecal posting.at H,Qtrg, ,thu:
b ! fl0wed 1o :gupersede me fu fier
X ‘ ! I‘ A thout any conv ncing reason,
o, . ;‘. 1',:_‘ f ' .
b) June' 95 teo " T A f, - :
159,95, One, B ! Vacanty waa”occured/ctgated,due te
. i | trangfer of Shri D, Ghadel,Asstt,
, .. %o R.,Q, Bhubaneswar vide order No,
. | . Fe11+1/95-KVS(E-1) dated 23,6495,
‘ i ‘ Mydpgftingit;‘RaO. Calcutta was agai:
! o n ; N v .
contd, p/2. ; e edlw thout any reason,
| SR '
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contd, P/3.™

\(/ t Y cy
i KVS. He waa tran ferred' to R,0,Luckno s LUy
. ! 8ot _reward, Zpr ﬁIaoEeyIng fﬁe gufﬁorftv.
d) Frgcl 1983 - E f I ‘ |
«. Lo 1 T, { ¢
February,2K, | Ona, Ulefr cut vacfncz was kept unfilled at RO
| Sutta denying my due claim even after
. § gompletion of Tenure in NER on 30,10, 98,
e) Fobruary, 2K 1 ;] e T
to , Co : P L : -
TL1L dates I One, Sri P,S8. Sharma, Asstt,, was ggain XX
‘ ' { ) rewarded dbv tr gferring him on adninigtra-
| e round R, 0, G : - e-ng
K . ror Luo N: : g n
! trib AV, TiI1 date he old no
1' P °in at R.0, Calcutta, He h in disobey=
' ed the order and requested for posting to -
l . gome where elge and cancellgtion ofjerders,
' i} Vaca irtuall enained at Cgicuttg from |
Batll o Ll dale .
N , I In termsiof KVS Circulap No,.F.85=2/88- P
N | KVS(BE-III) dtd, 29, 3,90, read with circular |
u ' Luagal © NOs Fo20-65/77KVS(55) ata.06, 0,97 syoh |
¢ | {Rese, Jaconcy should be treated ag ‘ol r.c . }
! - I ' cangy e A 'C, Calbutta Avise ﬁI%*l tter . .
‘ ' R : ,da‘ce".é". » X : r Ees{ed!-:fO' |
Ly IIIT up th : Asslatant I
s t_R.0; [ T
- I 7y i
. f A P LA S "
feen 1) gmm ;13‘11‘2% 0. One for.(e)i absve and another one for create "
Rwards. | . ing vacancy 'in tormg of ‘article 10(1) of ,
o ! transfer guidelines for 2000, in order to '
! -accommodate melonly!l & have completed
¢’ i E{_TENURE IN an \4 en ng for
*he® g) AL my officers! at K.V, R.0, Calcuﬁté althgough appreciated ny ’
sincerest, loyal, deveted, arrioienx.serv‘cea + Coples of certi- -
ficates issued 'by the Head ef Vffices will reveal the truth, (Encle
%!d * to ). : i ' ! -
oo . oo )
Congidering my devotion to duty, loyalty, geod condugt and affi. .
RRae cicncy the Assiatant Commissioners ¢f R.0, Calcutta had recrommended i
for oy posting to R,0. Calcutta on premptio gelection vide Tetter |
lxon"L.F.agi'EEgE-RVs“(mc 75%'3"@'!2'.'563?2‘ 7545, 1 7]»1!51'.‘657“. 1791 dated ;
16.2,93, 11,5,93, 17.3.93, 23,12,9%4, 13:9,94, 9,6,95,28,6.95 rog-
pectively and;FJB9—6/92-KVS(C;1)/205Q~1td;17.9.95 which would be
X avail?bla in file at H.Qtrs, S . T :
{ 'Recommendatiopcgor the A.Cs, Head o Office,: were i nored bs the
| “ligher Officers ® gt H.Qtrs., while ;11 ¢ther ho_s?s_vé?‘[ﬁmed .
| - zo-Bame place [statlon during the parleq from 0 1997 iy
- osting to R,0, Calcu fE'E'EfHET‘EE}ar-vacanc was_denied althrough
_although no oher e-gsheet was served unon De Tor a sconduct or  alz
IS CacTr {hary Sroaecsrrias Berved upin Guring |
. A ) b .
i . Y - . .

7

One,

- g o~ I

'

‘ '

Ml

. ‘5..' PR

i r-\.-\-l'k ’;
L i
|

L. i i
i .
l ) | . C ) : -
Though Shri ?.E.Sharma. Asstt,, 6n reVer- W
sion of 8.0., {as posied to R,O. Calcutta, -

he refused to Jodn at R.O, Calcutte and
a gggl 8o 201 posting o his cholce doncy
at R.0. Lucknow, whic was acceeded to

Bege/2 s |1 0L e
|

SR
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| ahen
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Vo T T e |
g _ Rese/3_ . '

< 1
1

tc_the date of release of my promotion on'15.9,95. 45?\
. . l L .
From the action of ‘the higher officers at H.Qtras'it 1is

. clearty evident that honest, sincere, loyal, 'lefficient gervices have

ne value in KVS and the good workers , due to their boldness and
eycellence, will be awarded with punighment and harrassment without
ary cogent reason and injustices would be,moted out td them only,
oving to high handedness of the hligher officers at K\IIS(H.Qtrs),

¥ o . R

1
!

L [ . oLy I K '

v bue 'to some unknewn repgon and'connivance'9f higher Officerc-
S1L Puran Chand, the then DC(Admn),now J.C(Acad) end Sri V. K, Gupta,
the then Sr..A.0., now A.C.(Admn)f lat H.Qtrs., 'ny due promotion on.
gq%hoc*pgsi: ith trgo% from Jung'88 gnd’'regular bagis ¥, 92
wl¥h posting at R,U, Cplcuttlg wag denibpd, oy clgim for posting.
ml AB£ ) \

| a;gn. 3 tta lgnored, ed cove
procpdure w dop E- ega éwg--u ny promotion in vfoIaron of
orders of E.O.g..- ¢ Supreme |Court ang o%ﬁer Courte/Tribunals in the

country. All my junierg were g}lowgd to! gupersede me and draw mor%
Bslaries than me wef, Jun e The recommengatIona of the A.Cs for

mtpe————

e
my posting to R.0. Calcutta hgve not bggn.con idered bgsed on _extrg-
neoug considerations ' Pt ; .

‘ ! L
. : \ oL PP N -
“’! srilV. K. Gupta, Sr. A.O., now A.C(Adan), promised in
‘writing vidé his latter No, F.9-2/94~KVS(RP~I) dtd.Ok4.10.94 that
jter of apggingmgniépromogion to_the popt of gggiftgn§ will gf glven
o _me at R,og Cg%ou oy 1f v%cgncx exis e time of offering
subJoot to exoncration ef qharges on the dlsclplinary
ongo pending againet me and gll benefits will be giyen to me wyith
retrospestive effect, ' | - i ‘

l . . t " ' '
' . Thelltatament of disciplinary proceedings pending egainst
mg _wos @ ghi;g'lig end a preplannedjconnivance because no charge-gheot
wng igsuaed to me-gt g%li A8 such questionief ‘exoneration oI charges
.inig

did not arige a

EJ

, 1 golitar roof of connivance ingde by
Sri_v..K, Gupta, %r. "e) Sri Purgn Chan - Ce LAQDN), WNO_were
actu Taspongible for %m 1opse committed In king procees

3""'1FEI§2"""' ecision m
and_gccprding .epproval 0 r ext of advertisemcnt %o recruit-

ment o2l UDC n K,Vg under on in 1 »58e 4Nl Orucr 10

save thelr skin they ed e m cape-go afd hgd‘gons whole
hog to hgragg ‘me out of Vv ctlvene n re= connivance

e g H Lo . ‘ .
WP a)l'got an inquiry cqnd&cted'by.the then D,C.(FLinance).
it T 7in opmerg, and got}a vigilence report prepared-in their
& | Tavour fn pointing ‘the sole lepse on me; a dealing
4y t -|hand,’ was only responsible to put up the proposal
é{ -~ |4n terns of rules at the very initial stage.'.
v R T o LT .
2 b) |withheld mj promotion uef, June'88 to’the pdst of Asstit.
53 i onrAdhop“banLl.&*P°P.rpl,ﬂﬁﬁp cutbas ;| o b
5} ¢) |Trensferred me toRs0y Patna on'5.,1,90.'4n violation of
a ' 'guidolineuftO?,trand{Qr on the plea of Publio Znterggg.
7 { |Copy of tranasfer order andorsed to me, was sent 1o the
o ' |A.Co Patna on 5,1,90' intentionellyysd.that no opportunity
oo | loould be av?iled td!-take 'recourse to’ redressal of
i ; 1gr1evanqe|¢_Annexufggrh);e B o
; ' d) ‘kept the promotion in dealed cover in violation of rules,
! . |4n violation'of gtending oifers of the Hon'ble Court/GOI
" | decision,etc. i : ? 1 ,' :
b S oo B
| : ' T "
: a ! S contd, P/%
“3‘:, ! ; ] el
;:1. : | .
& e
& ll g !
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“As per o:dors of th2 Hoh‘ e Cougt = \
* Sealed cover procedure. fan't bo. adopted when TR
_chazqo-eheot. hes hot becm £ramed and sexved

upon,

* promotion of the employee can'd be withheld -

if no chargo-sheet has been issued and served

upon him and the employee 48 entitled for ..

pxgmotion with £1nancila1 benefit with :etxotspective

affect,” _
" Mere calling £o: explanation on vigiluhce report
'doeﬂ not amount to inftiation of depaxtnnntal ,

. proceedingse with holdiny of benefits of the

! employee ,therefore, 18 untenablo in law and
‘without justification. L

" Bven then, a qiould, comiistinq of higher o££1c<.za

, hol.a.tng tlhie charge of ACR3, Vigilance sdction, DPC -

&

' d44 not considex

414 not give clearance from vigilance for p:omotion/
issuing offer of gppointmm t‘ on selectio:x duzing,
1968 .to 1995+ ‘\“)gjo\‘

romotion in 1988 although I was
under zone of conqidé:ation undexr xules for adhac .

'Ipromotion and in violation of rules and orders of

the Bupzrema Court  that "Resexvation rules donot

NRAN .9) :

1T ; h)
1)
R

- Was. promoted, but. euszisinqu my AC wexa epor~

“rapply fox adhoc p:omtion“. Imy juniors wege promoted,
- iD44 not considox tox m pxomouon again in January, -

1992 due . to non-uva.u 414ty of ACRs, maintained at
B.tha. "ACRs Wexe issued from R.o.r Calcutta:in sam .
‘bunch’ and bhsed on which 8r4 8 Chakzaboxty.UDC. L

tedly £ound, misaing, a not. pv uable ?Ll

‘Yridulged ‘fn' vi 1auhq theloyders’ of the. ucn"ma High |
Court, Caleoutts. ig the' 11;ega1 tt‘emsfex orders
and inspite of o:de ‘£rom. tha’ J.C. (A&fn) | to implement
the: ‘ordexs of the n'ble 'Court in tzue spird ¢t vide .

. Office Ordex No.P. &ge/ae«w(bm) aw.w/zx.'lresa

lup thediz own. ).apsu}towa:

éﬂclqaado _

I { .
<

¢
f, . l [ : i
Misled the. court by tulmin"inq the- £alse 1n£oxmation
f.hat invited tepeated ‘oonter "aqainat va. :

H&aapent a8 many as 49000/? ‘fxdm Govt, Pund to cover
- fees; Of threq Xam Advocates

including Senioxr Adwoaates 1aqain8t norms of exm nditure,

_ ; | tzansportation cost, etq, ?uh a vievw to' punishing me
i and harassing me  in various. ways:,

- | £oxaced me and the members of family  to starve almost,

for eight months from 09,1,90 to 15.8,9 by withholdirg
. my 8alary/HBR; etc, A8 & xesult of withholdirg of
KSA, I had to incur £inencial lo9s of . ns.xoooo/.. G

: M escalation cest oﬂ mte:!.als. :

Fozrced ma to undezgo, £inanc1a1 5u££ex1nga. dzove ma :
‘unnecessarily to 11t1.qntion for my suxvival, Othexvise,
the Conspirzatoxs at HiQtr R.Oa would have tezminated
my serxvice by this time, . Y

' !xnapite of insgiuctions fz'om D¢Co (Adm vide 1etter

NO.F;7-13/81-KVS(VOM) dtd, 7,9.82 (Amexuze-s) to :
isettle the personal p:oblems/claim?'&ztevances promptly

| and éffectively. tﬁe officezs of KVS in“licted

et Lo S ey '
i .. oo | oty e LI




e

[ T R B .
- fﬁwbguninx;j( Bufforings on mo And 4id 4
itijuotices to ma, :
"On 0348495 % appealed to-th
fox|. .o ' ‘
P la)ow
]4 & UDC to R.O. Patna,
'Ib) zeleasa of my promotion e
1 posting at R.0, Calcutta

.

A8
- 18

R.0. Bilphay, (Annoxurew
Y] auch,{ it 48 voxy c¢luar
at Patna wns withdrawn and as a
Lty tRansfag Lo Patnd,

Anumorabl e

@ then Hon'ble Chalxman

{thdrawal of oxcers dated 05.1.90 for trensfer

sistbnt with
£. 01.C.88,

18,9,98 offor of promotion to the post of Assistant
was|[issued by the J.C,éhdrm). Troating me as UDC of
R.04 .Calecutta, I was offered posting of Assistant at

that my tranofor ordox for

gosult of withdrawal

wnr Lroated oo YDC of po,

)

outt by tha J.C, (NAm) o .

¥, Ko  Oupta,Bz.h,0, vide his
) i8quarely covoxed by &

: - JAPOYSISI
e

; axure=f) ‘

he -puselof 8,.6,Chandenviala
waryNaws : 850, (Bo

D77 ¢f 1995 Lt was [held
vt, ok ' Adminintrative

QBOO

. nagasaal Ly
On‘25¢9f

C . ‘certificat
Q;QSOHQI"Q till,Q9.9.95.£I
"t . (Annexure-1C) - an

- {Annaxuxd

L]
[

ng lth R.0, Bilohax inspito of cloar vacemoy
,‘C‘aicutta is against tho writton commitimont
’

etter dtd,04,10.94,
£ PROMISSORY

{Brmk.) Vb UOL & othoxa,
Aat, of judgemont 512495«
by tin Hontble Couxt
Authod ¢ty cannot ignore .
sclosed groundsd—

cd or indiscloted ggounds
Nine) « - i ) .

495 I resumed my duty with modical fitness ,
ate and worked at R,0, Celcutta for four days!
opted for joining at R.O. Silchar .
(A 1 d applied for Transfer TA for R¥X, '
ijoining at R0, 8ilchar(hnnoxure~11),

|

s

[ .

ff;l Again the aonniyance wan startad
' tupther harm to me by ‘Ord 8. K.
| % i Caloutta ond Sri R. Ny Bhorma, 8re

i A

v
"t

f?évor“phdﬁé on 25.9,9%
40 R.0, Bhubaneswar, talked to 8ri

h ‘4 fagld tt\ndn,cgmwed to ggé;mo ovixt.
A S At te RO, Patng ?2 agod. gven
LI : l‘ ]*orTcr romotion on :
L % .‘l of tranpfer erdor for
C7UT [ on 2949495 8rd A, B
! I B ifsQe_,a,M:morang:m'KNo.t 26-6/9
: Lo b {Andexure=12) enclosing tnerew
‘ ‘ hdf Jvtd%QoFiZEZ tsaKgsngi)sdtg 23‘9.9%
L ol dbr'duly attogted by 8r

Lo sl n ‘,w&rch my i ¢

C

o}

from Calcutta and

tr

ce 0% posting hown np | ) .
.0, Cplouttq. trﬁfa was hma wIthL' X
nex-

ainat me to do
upatrn.A.O.R.O.
A0, at U,Qtrlo

|

' '82‘1 Talapatra,A.0, now poated

R.N.Shurma.Sr.A.O.
reposted
nce of .

gtng gmiUDGa

B;;SArkaL Offgo AOCO’CBlCUttOD

F.26-6/9L=KVS(Cal)/ 1309

& fake corripendum
' 1

(

0 In plece oL R _
' RO .;5£i"§ .|l Tefergneg to_oifor, of mppointment dtd.15,3 95 An?
v R E A urﬂ?’? The s~id.corrigendum purportedly jsigned
B ' “ gl B?ﬂs t « No Sharma, Sr. A.IO. wgajatteatg lby .:3_:16
o v relepatr 0-_.This~w@u1 0 or%c ocumen :?o 3
;- e L iv‘l.i?;‘-?ii‘ 1A Cdlcutta which [yos not at ell fgsue\ Yy RVS
Folo el L 1% " {,{trs ena had no bearing .on with|the corrigendum
o e T ll} | ath, 25,9:95 sotually: fssued i»{ 8rd R.NNShama.l
SR Sontdie/s" EART Y Y nnoxird=14)beceuse the context[fo_r#at A
| KR LT S ]
o EANE P s o
- . s vl o s .
' { TR ! v ———
; T li ' ‘ | ;
y SRS S il;“?: 1
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- ] of two corrigendum and date»of offar of appointmeat .

i (~dated 18.9.95)referred therein are different in two . N?

| memorandum, ltris quite obvioua that two_corrigendum . ) .
1 L1212 ﬁirj,n datep 0f two 0ffe DY 1 Ty )

b were never -lssued, 4{'_,“":,‘ %!' S g'ﬁ?gfi‘}:'
. v S
b4 the corr} endum a{tesfod By sri §. K. Talapafra.A.O. ' ﬁk
that resulted issuance o Memorandum ;dtd, 29, 9,95 by OfLg, -

{ a.C..Calcutta. was actually issued by Sr.4 ere waa no
: ! further needito igsue another! corrigendumon 25.9 95«tha - :
| ' . ' same date- having di:ferent contextiformat.reterence or 9
, b . otfer of gggointment dtd.je 9595, 4..‘ﬂ.‘ , T
K Corrigendum dated 25,9. 95 1s§%dlby 3 i R, N, Sharma.Sr.A.O..
LA AL ' refers offer of appointment dtd, Qupaxtna issued

. +  td me for the-post of Asaistunt, it} 8! ANOTHER FORGFRY
. DONE_ T KVS H,QTRS IN THE OFFER OF APFO NRHER pnnexure=15) .

, [dtd.13,9.95 'No o?f -.-o nEment/wa gued_to me,TWO OFFER Ul

‘ APPOINT M 50,95 and 15,9,88 CAN NEVER BE ISEUED

h F womﬂul u E POsT GIYING POSTING FROM RO CALCUTTA
YO SILEHAR. In fact, o er of appointment dtd,18.9.,95 was

. ‘@ forged document based'on .which corrigendun‘vaa'iaaued by

, . SreAe0, On hanging ‘my place eof pogting at RO Pgtn

| . '+ ingtepad o cuttg, - s - .

1 .

, , ' ﬁ. A delve iAto this aspect will re@eal that the figure '8'

| s ' of offer of ointment dtd, 8 g_written in twyo formg

. ', In the of1 1 ce CO d e.co endor aed to

! R ‘ | R,0, silchar exure- E ;ES Ig Te also surprising o
' ‘ ' +  note that 1n the two offer o appointment. no “engorsement
o ] - ‘wag given|to A.Cs R.0, Patna directing him to in imate date
. \ ' . of Joining,eto. a8 i8 normaAly done in all utherlaase..

Signaturejof Sri R, N.. Sharma.(Sr.A.O.. on the upper portion
| of the office copy oY offer of eppointment dtd appears
g ! %o be done.in two differsmt pen/ink and appears f@ 5 difterent

from the signdture at the ho tom of office cd I£:4t 4
folt n : R e m;

B . Zel Imay glegsg’be confirmed by
: : mak1¥g Q (the Bureau'o nger Prin
' i . .-& ! ' H B

JLJﬂL;ga__g_zsssss.sg..
- ] . ‘ 'g. u .! . ..{' o
! It npanrs that without &nOwledgo £ the J.C.(Admn) forgery
had been done in the 0111001§0py of offer of appointment
1 E=-

3 gctually issued on 15, -Bection, Surreptitiously
or otoltablish that

[ {220
.

. e e

was lgsued by .
'COrrigendum dtd.25.9.95 iLaqu by srizR.N. Sharma.Sr.A.O.
was received at Caloutta on_09,10.9 .‘Betoqe reoeivlng the

d a fakg

R AU

v
D
s

4,7 -
e

R r
on 2%,2,22 fter tr nst r ce 1ngt§gg of

ry vide ie er td. e state-
ment etely.

b en nade by him at pura-a or leﬁter co

, ¥ d_bereft o : W
S ot ot '
- N - 8Sri Talapatra was so much vindiotive that he dared to submit

' false Affidavit even after taking oath in Celcutta High Court
[ther: was snxike that CeBoI. case sgainst te,  although there wag no S

, b , StBtI; ::ae asai?sg me :tngeimy appointment in KVS,This falsge

. . . ateme compellec me ring the charge of perju ainst

! : . him Ln Hon'bla High Court,Calcutta which ig st llJpgdixglg. °

! . ComlA. [y AP

1 : ] | y . LN
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'jcdnnifbncefoz the\highef‘;rficegauofEKVS(ﬂ.

B R

R “".; S

e 'Wa_v.';
Besides, violating the b

rders d!'th",m'.,(mmn) I was denled .
contlnuinslat ReO+ Calcutta before.jol ng. at R.0. Silchar
as Assistant on promotion in tdruz g;no fer of appointment
dated 15,9495, issued by the J.C.(Admn), I was forced to -
g0 to Patnd in violation of office procedure /rules/decency
and decorum through colourful exercise of powers unsuthorisedly
by Sri A. B, Sarker,0ffg. A.C.Calcutta with a view to

NN : .o : iy : f‘-. A ’ .'
a) getting rid of me at Calcutta R.O. by hook er by -

b) denyiﬁg,me DHRA admiggiblie;at Silchar owing te my
" last place of posting at RO Patna and putting me
end the nembers.OI,Iqmily‘;th,inrther-tinanc.al'V

| " hardehip., , '6‘ G . .

.C. being the head of orficd of R,0, and havihy greatef .
3 on/ st .o.o7grvoO¢T§3 govame.d
rzauthority 103.DQCQ/J0C0/

poeltion/status in hierarcghy tnan
r,A.0, have noilocugistendi to
hely o¥g_;g%g§§§§l¥:§¥:§§§31ntment/
ransler etc,for lmplcmentation

. by the orders of his next superio
ommisgionerAs such 4,0,/
I¥icer, 149, AsCor QFuwaa done Inmy Gase.

corrigenauf 9 pointment
yrisfﬁitéétﬁan?xdfficial docus

Y
1
gazetted power in,Autonomous

- 1 L AR i
Besldes,|A«Qe has nu auxﬂorii
ments since he 4g¢ not having

Body.Therefore, any attegtion madp by A.O. on his own made
fake corrigendum oxder d¥d,29, 3, which was not ~
daged Ire X eived at IR0, ] Calcuttyg, can e accepted
By the higher authority for implementatiom, : i -
Issuing order on g9%g,95'iri,dé'1t er, No\F; 26-6/94-KVS(Cel) 1309
‘(Annexure= 12 ) by the A.Ci ‘Calcukta,theréfore, stands -
unguthoritative, illegal and vold|

ab%init Qo;
irr@gular.’torgéd:and?&#lbghl aptivities were

All these

- "done by the zx®.higher officers of R.O. & KVS(H.Qtrs) eppears

to be under the influence of the then Sr.: A.0., now A.C.(Admn),
the then D.C.{Admn), now J,C.(Acad), as their all out efforts
end connivance to harras me and {the members of family falled
as a result of release of promotion to meswhidhdrawal of trans-
; Zer order dtd . or Patng by the J,C.(Admn) under instru-
- ctiong| from the Chairman,hVS. 1° R

bt '

Qtrs):& Ri0.Cale
‘cutta against me is unequivocally substantiated,Otherwise,

‘thS{. being all class-I~offidera”hav}ng responsible posts, .
“wou d_havejcertainly not dgred to: | - o . A

~* |1 ) ddsobey the orddra of [the J.C,(Admn). and refuse
' ., |the order ‘for promotion ‘and disallow me to continue
T ' .j?t R.0, Calcutt“qhtqﬁe_-oining to R.0, ‘8ilchar.

l 8 ety ‘l i i -
-w;b;% Ifexr of prqmottinidtd.18.9195.
,cs

]

! b o
-488ue forged o ,
Issue two offer of promotion dtd,15,9.95: and
. 1 1849.95 for one-post to the same person giving
. poeting from R,Q,: Calcutta to' R.0, Silchar, .

~.d) {gsue two corrigendum on 25.9.,95 without, any A
. " guthority land of difrerent gontext/format. .=
- ].e)giaeue order dtd.25,%:95 & 29.9.95 .Lrom R,0.Calcutta

L with distorted/fabricated information. ..
L . £) ipsue ormer

I " ' based on fgke

i : '
i

“reliéve me in haste|on;29,9:95

= i

I B "and [forged cotrigendun' drder dtd.
; . 2569495y while order foy corrigendum dtd.25.9.95
i ; Cot - {gsued by KV3 based on a forged offer/of appointment
: contd.E?/B. Co ) o o .!' ) o ""v oL ! ’~
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o , : ‘dtd.le 9 95 was ac ually re eived at R.O Calcutta
A o, mBass .

k) make paymant; tor txanafax It'advanoe fox R, 0. Patna,
,  while T.T.A, .for 81lohai wr’ applde for,, | -
o ) l ' *
e v.tolating the oxdex of the J.C (Admn) in .
hicrarchy, who, hxxkxggaxx having ‘gone th:o#gh the records
- of 4llegal transfer done by>xvs on 5.1 90 in utter violation
- /1989-90 of transfer guidelines for Wd withdrew the trensfer

& . orxder and treating me as UDC of R.O. Calcutta, posted me to
poviers - R.0., Silchar on promotion through ffex of appointnent,ozder
delegated, dtd 15,9, 95. ‘ .
by BOG,

‘ ' ]
Bff.er of appointmes.t. dtd. 1é69 95. both the
cOxxigen dtd 25.,9,95, heing illegal in nature, follow

up ordexs . iggeed by A0, & A.C. cL’J.cutta are unlawful and
‘ atand void ab—initio.

o , Since offer of égpointment dtd.15. 95 was
Y iggued by th& competent authority treating me as UDc ef R.O, .
Calcutte and,posting me te RO, Silchar, I am entitled for
benefit 02 D.H,R.Acadmigsible to the empleyees poste in NER
1y fjamd] y ‘'was never shi.f.td tmn& Calcuttas.: Only 4f6;
t gt R, O0.Patng I g 1:h * 3 elfVed‘

zﬁa?fgaurat-en—quest-on It
_Igﬁp u in trymg 0of rules X
8 1?&3 te §fIcg'_a_r. "",'_E. ’:'ﬂ 1

_ : o Th% 1llegal. unauthoritative action ot the
. higher officer has netlonly mumx resulte finanrial'lﬁsa to KVS

v ' for tranbfer TA: but|g;uo cauged. anneoev é.
L ‘ admiaaible to me under 'ru CBe': n g

_12“

‘ prefdrred to'KVs. the right: gmiaei le totme
waeek ¢ wef ctcber 95 h. g Jnayel een pu
1 T 11 ? “1}7‘v~y- o ‘

l jf ‘ - -I" n As a loyal emplgyee t was duty bound to carry
eut the erdera ef the A.C & HiQirs because it was not revealed

edrlier before Joinigﬁ ft Patna & Silichar that % deep reoted
C etted in a pre-planned manner by the er

i . My repeated representations to grant DHRA
aubmitted to the KVS authoritiee weré turned down by sShri
J. S. Telwar,SxpikxxstxkAxs Sr. Accoun s DIficer & the D.C.
(Finance) as detalled belov, - . . . ,,j. | s

k;

5; No. Ref No. & dt., Orders i sued b Grounds - u
e F.8-3/977KVS/ §5.3.8.TEfwar,3r. - Last place of’poating 1s

P Awdit/372 A/cs Ofticer,’ pi'~ Patna, fomily resides at
i b e ., Calcutta as the conditien
| xé. R L ﬂk 7 lald dewn is net fulfilled,
5“[-e N -d’-/?1 : R chz' C | case 45 not covered

| . ; . under Y
o . ¥hereas vide letter No.F a-11/2ooo/xvs/Aud1t/3ue

da‘téd 26,6, 2000 it was, clarified by the Sr. A/ca Officer that
contd., 2[9 :
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' ‘A | ' ' i o tion of Govt ;1 tiotxl:j‘
b " tho employee who was in occuprtion or LoV + aocommoda
S ‘\:’..' at the last place of posting and was not drawing HRA in the

last station of posting immediately before posting to NER will
not be entitled to draw Double HRA, even if the Govi, emwployce
has kept hisg!femily member at a rented house at the lest station
of posting er sny ether plmcg.* : - ' ‘ -

-
— e ———— o o n—ns

' In.terms of the said clarification as I did not
P avail govt, accomnodation at|Patna, did not shift family
within jgix months under the c¢ircumstances cited on the fore-

| 5oin§ paras, drew HRA at Calcutta and 'Patna before_ joining

to silchar, and I was not at all posted to Patna from Calcutta
. by the Competent Authority in terms of offer of appointment

[ dtd, 15.9.95, denial of my rightful oclaim for getting DHRA
e, wef.October! 95 to till date by sShri J.8. Telwar yithout con-

- iidering the osge in right ggrg&gctix% e*en %fter direction
l . ssui y e rector, and Ceo a y'! Lerjﬁepx.

cate e pn
Deptt, 02 Personnel &.Training,iMin, o;rperéonné;%Public
o Grie o [takd epprepriate action régardl
' 2] fare, 1.7, 2000 4@%

ances & Pension ,
e‘hter No.F.

0 )

t

10. ! F!‘lﬁlm 0. 10, 95 X have b&ena . rk ng -at R0 SilChar

with full satiafaction of my officer ‘at{all levels. During

/reportedlylast five years my ACRs were/®Very gdod® for three years and
nExcellent® for two years. BB .

. [ .
: 1 have been_applying for my transfer from 6 in
_overy year for postifig to R0 Cc&t.mmmam¥%m
| genuineness of my case the sufferings undergone by me
A - due to loss of DHRA g%d Pay enomaly arisen as a result of
K : gupersgegsion in promotion . Yo on g g recommended
| : or my trangfer to R,0, Calcutta. : f

) ' I3 o Vi{ 1 v

% sanen 12, As per trensfer guidelines from*1989-90 te 1999,

o on comgletlon of cut eff peried of one year many employees
, v 1 ~in Gr,Y'CY & 'D' category Eere transferred to_their choice
A . pilace,But my rgng er to R.,U, Calcu ngt(the clear
' : vacancy was denied. ' . '

| From 06.11,95 to 26.9.2000 I have submitted twenty
"'three representations to various authorities with the request tc
. a), trensfer ne to R,O. Calcutta againgt clear vacencles
occured at differeny times. ° - - |

b} grant DHRA admigsl e{to me under ruleL.- ,

¢)| grant the financial beneEéta of pay anomaly arisen

4

ﬂuwﬁ011‘

©

‘

T opRped 13

due to superseasion |in motion on adhoc baslis wef.
June'88 and regﬁlar_bas wefi29.1.92. ' - :

: i The direction Lssued by the Directer, D,0.P.T,Min,
of|Personnel & Public GrﬁIVaqcea&'Penaian, to taeke apprepriate
action on the issues pen ng;for aat 12 years and take urgent

appropriate action regarding my:transfer t0 Calcutta ,vide

letters 2td.17.7.2000 & 26,7.2000| (Annexure=19 & 20 ) have
8lso been ikgnrxst ignered dy KVS.

15. Till date no raspresentations have been dispos

H ' A edb

; , - KVS negating the claims whidh clearly establishes :%at.m Y
nuine grievances and claeims have been admitted in Kva.§§¥

e
contd, P/%ﬁf-—“-a-_—_—-—-'___'_-_—-————_r—-——‘--—-—-—ff-—_—_-—-
| - . ;
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| ReeReR 16, Luring 1995 %9

9% throe years

o AT Fimae
tranater ér}'prznxpalnn. on oompleﬁon
i mr ’ ,ere -done by KV8 to thair ohoice

. ' glgce. on regrugs N : . [

| .
Reeed 17, In terms of articlo 10(1) & 10(3) or tranuter gutdelinea for

2000, hundredg of exployces who - have. ! completed!thr e _year
SENURE IN NVR: have: been troseferred to their chaice Em
O RFQUEST by creating vacsncies. at: the cholc 1 ‘ £t

. ) (’!’u’)IO!GGﬁ WOrKl Y S i '-'"‘F!";‘"'S" ! .
[ Ranza 48, During the period from 1991 to 1999 th follo dn loyees of RO

N Silechar were tranaferred from NER to tfe\ ir cholc: %goe On_REQUEC
B S 31 I\.o. Name - e emarks

' Designation Joined i ry erys
I ; : - On! _ At On; xx AT.
i Te 0“. D. Babu, A/Aﬂatto 107 84 9 X W e .GBJaBbR Choice

.

placeo

| : '
20 " RQM ShaMQ. "do‘ ' 1?011 !B6C~d°- J2.99 aipur‘. «do- _
3. ® V. KePandey,| wdoe - . 3.9. codom 4 5 9 .Ahmadabad-do-
-4, n S Raju | odde © - b, ~ 40w \ e-do-
i 5, ® " Balajd ao.Supdt(Admn)ZS.f:. ,-,C.l0~ 27?8—93 BBER: . .
B ‘ (1] f Bangalore—do-

¢ Oq"é 0,5/95 +Jabalpure=dge

7. 4 Prem Kumar,A/Asstt. 1 »he 9l wdoe'23,2,96, Guiahatl.—dow

'!' c 6, ® h S.U.Cha UWQM“AQCQ 2% 20()2

8. "G, Dy SHarmae 4.Ce 07/9%,| . «do=. 4 4.96.1 Bhopal, «do-
9 "4 SGLS. Sharma, AO¢ . 09"‘0 *(0= 3011 o8, Ahmedabad.-do-
10, # ,n oranJan Kr. LDC. w 7.‘3.930

~.,"' 90 199{ .Patna. -dO-.

20 9%, .' (
uneee 49, F-mm 1995 rto, . I have been applLri.ng zﬁ%requeating for my
(30 tt

aangfer to R, s8lcu () g_ E NER ile on completion
of TENURE for ree years nﬁ re than five. -years
Yyeonen'g gservica 4n NER. I emithe enl t £

X6 _R.0; Caleu tt gnd_the pog fa
ax_art, 10(1 tran_g er d

meaning, . .
Due tgg ny exceuent services. rendered in R.O. suchar ‘all the
o iregular A.Ce were pPleased to. . reconmend; for my posting at R.O, -
\ ¥ .Calcutta, Ne | Complaint from 14995 to till date has over been
| : ~ Sede by the regular A.C. auc : garding my aewicen.gonduct
' that may cause m Afe 8 rative ground. 3

neg for 500 Clall
/“ P 1T lﬁ‘ ﬁna T /a_been axorro . ‘ on
LReiistpiine . 2e) ea 0} BLll . LRI n Llagrent vio on o1 ruleg,lhe
) era Pub) .tc nteres .uaed N this case ¢ rIcIoueI a8t 10 uxpi:
. exploit the offioiel powers. vcsteg in the g IﬁIa%ra?fon. is .
| , not only| ﬁ.ctitioun but mere'a ph aeelogy uled is of empty '

jyes _om'.eo—bearar «t -péesmsur- of ALl Tndia Kendriya |

alh Assces Ui Vidyalaya Sargath Reatonal Unit Caloutta. Pregentl

[ Awsseieclien, 2 Secretary of AIKVSSA, Regioral Unit, .char.Posa{bl
‘ I mr my being the Office bearer. out of vengeance: Just; to

-victimize me ‘and arrau me, repeatedly X Ex have been }trans'- ‘
- ferrod- from Calouttn to Pa Pa o8 A8 _hnd. again

‘ 51_84  FULLIo Intorpst, o aghinet’
: I{i . Ehg) Luldelines, end against
e e oIk AYasy mflﬁ @ Bearer -
CONTD,P/11; % LD N
LR '

TN
L,
-
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faue 2%,

©  to ROs in this rogard.'

*'Qaaao?~-2a,‘f~§1n

|

o eetahlxehment at Silcher from Ogteber'95 to No .
d)additional $ransportation cost Zor Re.4 nvolve

contd, P/12

R D ! K -i'"
D% Jo my tranetér ;o R.@.* 8 1,-charl,* _: £ &P °€na$

]

- clinm NI L. L 5 2 ﬂ“%”ﬂ‘"‘" PN 2 TF NPRE LN - KT VIRF TR AT A PP

L -s2-

tage/11 o '&§>

enc 83’ arthnexgggs ﬁﬁfued by xvs 1n this rlgerd d8.

In termg of argiclc_ 0L ot trangfer 5u1do.inea 29_9.

el ) 11 NI "{. a :
‘RO, calbutta Only.‘(.' nnexure=22),
ployee .working in N:R, ne other

ﬁut surprisingly, Sri R, x.
ag been transferred o R. C C IRTEREST -
with & view to dunK&ng the lol adn of nl o out of v nalctlve-
nonn, This is anothor aoutnry ro0f © 11)_[ %é&i OF M{uzzg;
JUSTICE, The km digcreet driquiry is rcquir ascertain
such capricioug applicasion 0oL the term|'Public Interegt!

In terms of KVS circular Np.F15~6/87-KVS(E~1) dtd.B.4.87

and F,23=1/87-KVS(Adan=1) utd.20.3.87, {3;_qu_ﬁgﬁgpd hove,
two_Aseistantsbnd one LDC are msanctioned in eac Ve
erms. 6f norms or sanction of staff.The Region.where

KVs strength 1g less 40, not fntitlog‘for any
‘égaigt%n¥ E%d one LDC. According s _norus, e post

galptante were not eeriotiofned for R.0. Silchar,Ahmeda--
bad and Calcutta vide order dtd.8,4,87, No order ammending
the normg to this effect: haa Yrt becn circulatod by KVS

T:

From 1.442K, thore are 39 K, Va under R.0¢ Silchar.In terps

of rules,| two po ot istants at R.0. ‘Silchar are
RPLU , aIfya strength.B I
Ly
l ".z || ,.[: 1

erma[ot guidellncs £or transfer
TPIUS cmployees got bxzeferenoe over othor ¢ caeea
t tl‘imlfer. o Hn

b) Tenure cases get profe%ence m- poeting to their

‘choice plade in terms;oz ar¢.10(1) of. guidelinee for
transrer.»: S :

1"

a)

olation af transfer ‘inea preval ent rinp hha
riod from 1987-88 to| 1999]and the qnspi acy plofted
b the higher officers s merated dn th ‘oregoing A
paragraphs I haveé already bcen forced unroaaonap Yy and
inhumanely to , _ .
ndergo naned 4 L hsAfor
a Non-p3yment of DHRA fer more 0/= wet.Oct'QS
to Novenmber, 2000,
t tor nore- “than Ra.

b)' Non-péyment of tinaxxcial benef
, = towards pay anomalg arigen due to mpersesslon

n pmm on wef,
¢) forcing me to incur oxpen turg for

¢ Rs,J000/= per month, for meifitencnce 0f separate .

for visiting the family for rendeving filial services
being duty bound as head of the family which ig over

and above the LTC facllities admiasible. Such expenditure
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27,

! 28, .

(2)

. My slncerest endeavour to etand

contd.ﬁlﬁj.:

"of [KVS out of sheer vindictivenhes
' The-long-separation fromu:gmilfi

?honour. ag the head of tie
- trensfer under Art. [1)[
. dineg) to dntervene into

.Page/12_ . N
] ' l .
wOuﬂd not be required had I not ‘been transferred to -

Patna & 8ilchar in violation 0f transfer: guidelines
prevelent during 1987-88 to 1795-96. ' .

undergo mentel tension during last twelve yeara that
wade me h gerious patient of Hypertension with cardisc
problemg! that causcd aerjous accident on 11.10.2K and

1 Had to‘get four stitchega on::y forehead. Irreparable

dariage has already been inflicted'upon mg health due
to persisting injustices done hy er offlc r

d the aon. tud in
inlclags«XI in St.Xoviers'' Institution at 80§epur,
EEIcuﬁfa. %as made our life migerable, ‘The education
of son has. bden forced t0 be jedopardised to a . great
extent. Further smgaration will make hiBs future career -
bleak -and his pro sing future.will @ end; in: cat?
frophe,During th period?trem 1995 %0 t1llidate T have
eeni forced not to’ louk: atter the family and only son’
taying at Calcutta. |: - }}!, .%*;!;a' J ‘1 II R
hby the faﬂily at -
Caloutta by Joining the pogt .of [Jr, Adminiatrative y

. Officer in Drug Contrcl, GOI, at Calcutta'on depu- ‘
" tation has algo been denied by |Sit K.N.Singh,5r.A.0, -
- gk (Establishment) by not forwapding

}my application
in flagrent violation of. ingtructions;of the KVg & -~
GO1%tontained in Accounts Code-Special facilities for

'empfoyees posted in NER., As'a result I have been
‘deprieved of getting the pay sc
' 650010500/, : More 80, 1ntent10|
nicatlon has been made to me/A.Cs' Silchar who forware

e benefit of*Rs.’ '}. ‘
ly, my no commi=

ded the case to H.Qtrs. Instead;‘theL:aae has been ;
gent to A.C.Bhubaneswaer with.a view’ no% making me !
aware of the.outcome. Annexure-gi) Gl R

. j S
AIn view of the peraiating conspiracy of the higher

officers gt H.Qtrs it ig very difficult ro work in
Delhi. under thelir. clutch.

. 8ince all out efforts of. the higher orficerf at H Qtrs
. to punish me during. last twelve years ,by h

ok or: by
crook, have failed. .es’a result of orders passed by

the Hon'ble High COurt. Guwahati on 17.8. 98: directing

upon Kv8 to initiete co Plsciplinary prpceedings
-against the higher,ofxi s who were responsible for
- deci onlmaking pxocess

ﬁ accordiﬂg approvpl of the draft.
recruitment of UDCs of KVs

Text for: advertigement | £o
in 987-88,1t 48 epprehended that.

under| Calcutta Region’

out of connivance tranat¢‘rin »me t0. Delhi they want.

to cause- severe harn jto m

e ahd life. I and afraid
1my life may be 1n da gern{t I g forced to 317'}ﬁ%TEE’T,
i -

In view of %hé{ bg‘i. real to jur kind
ttee {for finalising .

& {10(3) of transfer guide-

he Ygsues referred on _g.0.S,

basis and in order to[meet tWe end of NATURAL JUSTICE

B
. |
!
’l

[



o

. ./ ‘Vﬁ‘ ‘ ' kindly iaaue necessary orders tj o ;,: v T

1)] cakcel my posting to R.0, Delhi/ux&xxx modit? the
‘—““tr‘a——nsfer order No.F 11-6/99-KV8(Eatt-£) dtd.13.11 2ooo.

b | ©2)  transfer me te R.04 Calcutta in terms-of art 10(1) of

— , transfer guidelines for 2000, ‘or

vI SR L against the. Jacancy ingf unft. led £xron. Feb‘@K at R Os
! , . ‘N T Caloutta die to non~Jjoining ofighri P.8,sShdrma rae well
o ' as. recommenddtion 0f the A.C..Calcutta on 18.10%2000
: - for posting of 'asiatant for smooth funotioning of
a ! NI ' W e e
. o : - by creating aupernumerary %ost at R.0, Calcutta ‘since my
b , N due claim under rules has been denled unreaeonably wef.

‘ i

! i E o Jgﬁ Novembeg,ZOOO.l ,,i‘.
}
|

3) meke payment. of admlaeible’ R4 to ne yer Oot'95 to
MVember.gg Qo 1
ma&a payment of tinaﬁclal b nefit tawards pay anomaly

, . arisen as a result of supe peaaionlin promot on . wef
A June 1988,

5) ensure gtopping of victimiaation by the Officers of
KVs(H.Qtr g unnecessarily to the Office Bearer of the
Aaaociation without eny r?ason/on frivolouseggpunda.
L awm awtiices
6) | conduct thorough probe {nté' the forgery.dohe by the ,
Officerd/officiala at H.Qtrs/R.Cp,as ré}erred above, .
, | : through a high power committee, preferably by the
, S ‘ members ¢f Human Rights CoFmis ion, s8¢ that the higher
3 . : ofﬁ.cera of KVS can't influenc the n}quiry COmmittee.

_at the: earliest. } b
8ince the conn1VancJ has. been continuing againat me
S _ during.last twelve years in a pre-planned mannér bykvs .
I : one after another anP Higher Oificers ét H.Qtra have bon
L patronising 'the 4 )LDoex"t at #,Qtra/R.08, I appeal .
| ' ‘|te your honour to: 1o 1§te the matter personally ‘and

settle the issues at your énd only, if réquired, in
cossultation with the Director,D.0.P.T, Otherwise,
't 1 - etti usti e, trom KVS any more.

{. | i Yours r/y. ayny.
. | ‘ .. . o .
!' & : T (Tepan re Chakraborty

, ' : S Assistant
Enclsi= As stated, I - | KV8, R.0, 8ilchar.
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IN THE CENTRAL ADMINISTHATIVE TRIBUNAL:GUWAHATI BENCH:

AT GUWAHATI

ORIGINAL APPLICATION NO,423/2001

Shri Tapan Kumar Chakraborty

« . Applicant

Union of India & ors

++ s Respondents

The Respondent Nos 2.3,4 and 5 above
named beg to file their written state-

ment as follows =~

1. That all the averments and submissions made in the
dﬂ»&uﬁ v

Original  ( hereinafter referred to in short as the appli-

cation) are denied by the answering respondents save and

except what has be~n specifically admitted herein and

what appears from the record of the case -

2. That with regard to statements made in paragranrh

1 of the application the answering respondsnt beg to state
that the averment o£f the annlicant that tranéferring him
from Kendriya Vidyalaya Sangathan(in short XVS8),rRegional
Office, Silchar to KVS,Rsgional Office Delhi is total
vialation of transfer and posting guidelines is not

correct.

CONtAu sl
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Transfer cannot be claimzd as a right by those
making request nor do guidelines intend to confer such
right., The XVS peing an All India Organisation,its emplo-
yees are ,liable for transfer throughout the country.

The transfer are inter alia effected on regquest and
compassionate grounds as per transfer guidelines of
K W S and als> on the grounds of administrative exi~-

gencies and arganisational reascons.

3. That with regard to statements made in paragraph
2 and 3 of the application the answering respondents have

noc comments,

4, That with regard to statements made in paragraph
4,1 and 4.2 of the applicotion the answering respondents

have no comment.

5. Tﬂat with regard to the statements made in para-
graph 4.3 of the application the answering respondents
beg to state that the averments made by the applicant
is not correct. Clause 19 of the Transfer Guidelines

as circulated vide letter No,F,1-1/2000-KVS(®st-IIT)
dtd 30.,12.99 clearly stipulates that these guidelines
shall mutatis mutandis apply to non-teachdng staff

to the extent applicable,

Copy of letter No.F,1-1/99-KVS(Estt III)
dtd 25.1.2000 is annexed herewith and

marked as Annexure-1l.,

contdsses
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6 That with regard to statements made in paragraph
4,4 of the application the answering respondents beg to
state that regarding thé provisions of transfer guide-~

lines it is already explained in paragraph le

7 That with regard to statements made in paragraph
4,5 and 4.7 of the application the answering respondents
beg to state that in 1995 the app,licant was posted % as
the Assistant at K.Vs Regional O fice ,S8ilchar where he

joined duty on 30.,10.95.

Disciplinary proce-din:s have been initiated
against the applicant under Rule 14 of ccs{CCA)Rules, 1965
as extended to the employees of KVS yide Memorandum No.
4-1/89-KV8(vig)dtd.17,9.97 for the alleged serious =% ..
irregularities committed by him in the matter of recruit-
ment while he was posted at KVS, R.U. calcatta. The

enquiry hes not progressed due to interim stay obtained

from the Hon'ble High Court,Guwahati by ths applicant.

The applicant could not be consider=d for transfer
to XVS, R O calcutta from VS, R.0 gilchar becaise Of the
aforesaid -engquiry under rule 14 of CCS(CCA) Rules 1965 for
the allégea irregularities committed by him while he was

posted in %.9 silcaar.

8e That with regard tc statements made in paragraph
4,6 of the app-lication the answering respondents beg toO
atate that the applicant could not be considered for

transfer to KVS,R.0 ,calcutta from XVS,R.D gilchar for

contdeee
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thie pending aforesaid enguiry uander Rule 14 of CCS(CCA)
t1les,1965 for the alleged irregularities committed by

him while posted at VS RO calcutta.

9, That with regard to statements made in paragraph
of
4,8/the application  the answcring respondents have no

comments,

10, That with regard to statements made in paragmaph
4.9 of the application the answering respondents beg to
state that the contents of this paragraph is misleading,
The applicant was t:ransferred to KVS,RO silchar on promo-
tion (Departmental examination) to the post of Assistant
where he joined on 30,10,95. As per the existing transfer
guidelines for transfer, the apolicant qualifies for his
tranfer from R.C silchar. Tharefore &he was transferred
from ~VS R U gilchar to KVS ,xX O Delhi, However, he does
not meet the conditiois for his transfer to XKVS,X O |
Calcutta in terms cf para 18(d) of the transfer guidelines

and the facts stated in paragraph 4.5 above.

11. That with regard to statements made in paragraph
4,10 of the application the answering respondents beg

to state that t-e representation dtd.21.11.2000 raising
various issues in respect of Sri Tapan Kumar Chalkraborty
has been disposed oZff and the same has been communicated
to the applicant vide office memorandum !70,6-20/84-KVS

(Estt‘l) dtd.29.1.2001.

ceontd. .5
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Copy of the memorandum dated 29.1.2001
is annexed herewits and marked as Annex-
ure=-2.,
12.  That with regard ta.thevstatements made in para-
grapn 4.11 of the application the answerigg respondents
reg to state that the circumstances under %hich the
applicant cannot be tmansferred to K.V.S. R G calcutta

has already besn explained in the preceding varagrarnhs.
i b=} = B

13, That with regard to the statements made in
pvaragraphs 4.12 of the appslication the answering respon-
dents beg to state that the averments made in paragrauvh

are not correcgt.

14. That with reg-rd to the statemsnts made in paragraph
4.13 and 4,14 of the application the answering respondents
beg to state that the submiss ons are already made in the

pnreceeding paras.

15. That with regard to statements made in paragraph
4.15 and 4.16 of the apnlication the answering respondents

beg to state that the matter stated in this paragraph has

no relevance with his case as the transfer of other employees

are made on their separate merit in accordance with the

transfer guidelines.

16, That wit:i regard to statements made in paragraph

4.17 of the application the answering rrspondents beg to

contds, e
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state that the circumstancss under which the applicant
could not be transferred to KVS,R O ,Calcutta has already
b-en explained in paragraph 4.9 above. Ho%ever, as the
aprlicant Sri Tapan Kumar chakraborty was paessing hard
for his transfer from North East Regional,he has been
transferred to XKVS,R C Delhi vide office order No,F,11-6/

99-KVS8(rast-1)atd 13.11.2000,

17. That with regard to the statements made in para=-
graph 4.18 of the applicat on the answering respondents

nave no comments.

18. That under the facts and circumstances stated
above , it is respectfully submitted that the application

is devoid of any merit and hence liable to be dismissed.
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~VarRIFICATIONS

I,5ri D K saini, son of sri C.Ls saini,aged about
51 years,presently working as the Assistant Commissioner,
Kendriya Vidyalaya Sangathan,Maligaon,Guwa.iati Region do
hereby verify that the statements made in the above para-
graphs are true to my knowledge and believe based on
records. And I sigr and authorised to sign this verifi-

cation,

Place : Guwahati

Date 7-&' L. 200
/3’7[,( [ Lexan JMA
R
DEPONENT
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH s323¢ GUWAHATI.

QAo NO. 423 OF 2001

Papan Kumar Chakraborty
socee AEEI’.C‘&H .

- Vg~
: - Union of India & Ors.
esose Respondents.
- ind - y
In_the matter of ¢ o
Rejoinder submitted by the Applicant
abovenamed to the Writtem Statement
subnitted by the Respondent Nos. 2, 3,
. | | 4 and 5. |

The applicant begs to state as under ¢

1. That the applicant has received a copy of the
written gtatement submitied by the Respondent nos. 2, 3, 4 T
- and 5 through his counsel. He has gone through the same
! and having understood the contents thereof, begs to submit B

his reply and herein contained.

2. That the contents of the written statement is :
generally denied save and exeept those specifically admitted )

hereinbelow and those which are borme out by the records

of the case.

Je Thet with regard to the statements made in
paragraph 1 of the written statement the applicant has no

comments to make thereon.
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4e - That with regard to the statements made in

peragraph 2 of the written statement, the applicant begs to
state that whether the respondents have transferred him from
XVS, RO, Silchar to KVS, RO« Delhi in total violation of
the transfer and posting guidelines or not in the facts ang
circumetances of the case, is an ismie required to be decided
by this Hon'ble Pribunal in the instant case. It is stated
that the special facilities for the employees posted in N.E.
Region, as enumerated in Appendix of the Accounts Code read
with the transfer and posting gridelines vhich are implemented
in EVS en the analogy of gimilar orders issued by the Govte of
India, do confer a right upon the applicant to be posted to
his choice place on completion of 3 years tenure in N.E. Region.
It is ﬁrther atated that the transfer on the ground of comple-
tion of tenure is different from other transferse. Article
2(viii), 7, 10(1) read with article 18(d )(11) and 19 of the
transfer guidelines, 2000, confer a right upon the applicant
for his posting to his choice place and home town Calcutta. As
per transfer guidelines, hundreds of employees heve been trans=-
ferred from N.E. Region to their choice station by creating
vacancy in Hon-ﬁ.‘eaehing/‘.reachmg Cadre . Hence, the rule cannot
be sepé.rated only for the applicant.

Se That with regard to the averments made in
paragraphs 3 and 4 of the written statement, the applicant

begs to offer no commentse

6. That with regard to the statements made in
paragraphs & 5 and 6 of the written statement, the applicant
states that all the employees of KVS (teaching and non teaching)

are governed by the same transfer guidelines and there is no
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separate guidelines for non teaching staff. Be stated that
the same guidelines are edqually applicable to non teaching
gtaff of KVS « For instance, it may be stated herein that
on Shri Biewajit Chanda, UDC, K.Ve Tholchorra has been trans-
ferred on reduest vide trensfer order dated 4.12.2000 to IX¥.
EeVe, Dum Dum, Calcutta, on completion of tenure in N<E. Region,
in terms of Article 10(1) of Transfer Guidelines, 2000, As
sach, there is no earthly reason for not applying the same
rule to the applicant ( another non-teaching staff in the
same department ) in transferring him to his choice place.

Te That with regard to the statements made in
paragraphs 7 and 8 of the written statement, the applicant
states that in the transfer guidelines it has nowhere been
provided that on completion of tenure in N.E. Region the
employees would not be posted to their choice place/home

town for pendency of disciplinery proceeding initiated for

any onmission or commission of alleged irregularity during
their earlier posting at that placee It is stated that many
employees against whom disciplinary proceedings were pending,
were trangferred to their choice place on completion of their
tenure in N.E. Beglon. For example, Sri S.3. Sharme, Adminig~
trative Officer, R«0., Silchar was trangferred to Ahmedabad

on coupletion of tenmure. 8imilarly, Shri R«K. Singh, Post
Gradnate Teacher of K.V. , Silchar was also transferred to
his choice place on coupletion of tenure in N+E. Regione The
disciplinary proceedings are still pending against them.
Hencs, the plea for not considering the transfer of the appli~-
cant is untenable. The plea of pendency of disciplinary
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procseding has been used as a weapon to deny the rightful
claim of the applicant for posting to Caloutta.

(a) The applicant stated that the Disciplinary

procseding initiated against him by issing charge sheet
dated 17.3.97 relates to an irregularity allegedly committed
by him during the year 1987 when he was posted as UDC at
Caleutta« The alleged irregularity was in the matter of
preparing the dradt note of an advertisement to bve made for
filling up certain posts of UDC. The applicant was alleged
to have put up a wrong draft prescribing higher age limit and
enhanced number of vacancies which resulted in issuing and

publishing a wrong advertisement and led to irregmlar recruitment.

(v) It is stated that the applicant was in no way
connected with any irregularity as alleged. In fact, he
sabmitted the draft note rightly preseribing the upper age
limit and showing the correct number of vacancies. The said
draft note was routed through the senior officers, namely the
Administrative Officer and the Assistant Commisaiener. It
vas only after the Assistant Commissioner had finally approved
the draft making necessary alterations, the formal advertise~
ment was issmued and published. But the asuthorities, fixed the
entire responsibvility on the applicant a person much below in
the administrative hierarchy and decision making process only
to shield the lapses and interests of the higher officers.
It was, therefore to harass the applicant and to' make him
saffer for no fault of him that the disciplinary proceeding
wvas initiated only against him after a period of ten yearse
And most surprisingly, the enquiry officer was appointed on

8.1.97, much before #mx issuance of the charge gheet.
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(a) Thet applicant being highly aggrieved, approached
the Hon'ble Gauhati High Court in Civil Rule No. 931/1998
against sach arbitrary action of the respondent authorities
whereupon the Hon'ble High Court stayed the illegal discipli~
nary proceeding vide order dated 17 8498 and further directed
to hold fresh inquiry and initiate disciplinary proceedings
against all concerned including the officers who were respon=
sible for taking the final decision appProving the terms of
advertisement. But till date, the order of the Hon'ble Righ
Court has not been complied with by initiating common disci-
plinary proceedings against all concerned, with the sole
intention to protect the higher officers involved and to allow
them to proceed on retirement safely one by one. it is |
important to mention here that till date at least three persons
have been allowed to go on superannuation safely due to the

illegal action of the respondent authorities.

(e) The applicant states that the disciplinary yrocee-
ding being irregular and hopelessly time barred, cannot stand .
in the way so as to deny him the due posting at Caleutta _-'
Moreover, the disciplinary proceeding initiated against the
applicant cannot be used as a weapon inasmuch as the documents/
files reléting to the issue of the disciplinary proceeding
have already been to transmitted to K.VeSe (Hirs.) at hxes
Few Delhi and the same have been kept under the letter's
custody. Hence, there camnot be any impediment in posting the
applicant at ReD+, Calcutta.

The applicant begs to annex herewith the copy
of the order dated 17.8.98 passed by the Hon'ble High Court
in CRe oo 931/1998 as pnmexure =R1 o
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8o That with regard to the statements made in
paragraph 10 of the written statement, the applicant states
that the para 18(d) of the transfer guidelines speaks for the
cages uhére transfer camnot be considered. f[t is stated that
ui: the paragraph under reply an atiempt has been made to show
that the transfer of the applicant could not be considered in
viewy of para 18(d X:li‘) of the transfer guidelinese The appli-
cant gtates that para v19(d)(ii) speaks for re-transfer of en
employee to his previous piace 'of posting, 1f transferred from
the previous place on administrative ground. Since, the
applicant was posted from Calecutta to Silchar on promotion and
not on Administrative ground or any other ground as mentioned
in para 5, 6 and 7 of the transfer guidelines, para 18(d X(1i)
is not applicable in the instant case + In this eonnecﬁén. the
apPlicant states that in his digposal dated 3/6+2.2001 in the
cage of 8ri Subodh Kr. Ssha (P¢T), a Group C employee of X.V.
Santragachi, the respondent no .2 had admitted that para 18(:1?
(i) of the transfer guidelines deal with Prineipals/E.0./Asstt.
Conmigsioners and their period of stay in a station and not
applicable in case of teachers/group 'C*' employees. Tt is
further stated that the other clauses of para 18(d) is also

not applicable in the instant case. Hence, the éontentions

of the respondents are lisble to be rejected.

9. That with regard to the statements made in para~
graph 11 of the writte n statement, the applicant states that
although the representation for modification of transfer order
dated 13.11.2000 etc. vas addressed to the Commisgioner and
Vice~Chairman, the same has been disposed of by the D.C. (Rinance.
a person much below the Commissioner and Vice chairmén in" “

violation of the rules. It is stated that the applicant never
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reduested for hig transfer to Regional Office, Delhi. In faef.
in the year 1998 the applicant had applied for transfer in
the following order of preference $

(1) Celoutte (2) K.V.S.(qus) (not R«0e, Delni ) and
(3) Patna.

But, that request was not acceded to by the
authorities for the reasons known to them. In the year 1999
and 2000, the reQues‘t of the applicant was for Caloutta onlyo
Hence, the plea of the D«Co (Finance ) for issuing of the
transfer order in consideration of tl;e request of the applicang
is beredt of truthe It is reiterated herein that pera 18@ ').
of transfer guidelines is not appliceble in the .instémt caaé.

10, That the applicant states that when the transfer
order dated 13.11.2000 reveals that the same was issued in pudblic
interest, the disposal dated 29.1.2001 made by the D«Ce (Finanee)
shoys that the transfer, order was issned in consideration of
applicants reduest for transfer on eompletian of tenure. In
K.VeSe the term Pudblic Interest is used to mean (i) Organisa-
tional Reason and/or (ii) AMistrative Grounds . Prom the
disposal dated 29.1 .2001; it, therefore, clearly aﬁpears that
the transfer order dated 13.11.2000 yas not issned in Public
Intereste On this score alone, the order dated 13.11.2000 ig
liable to be Bet asidee

11e That with regard ito the statenments ﬁade in
paragraphs 12 to 14 of the writien statement, the applicant
relterates his contentions raised in the proceeding paragraphs

of this rejoinder and begs t0 rely upon the same.
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12 That with regard to the statements made in para-
graphs 15, 16 and 17 of the written statement, the applicant
gtates that the transfer guidelines are equally applicable to
all employees and no discrimination is permitted. 1t is stated

that in terms of para 10(1) of the guidelines, the following

UDCs (Non teaching Staff) were trensferred to accomodate

tenure cases in N.E. Region .

8l &Ko B
8%x4Ko . Name | m%;aﬁgﬁrrefl%, Y Remarks.
1. §ri Naraysn Ch. ﬁas Dum Dam Iholcharra Vecancy wes
, UIC created by -
(Transferred in Public Interest ) transferrin
. 310 Mo. (1 ﬁ
2. &ri Biswajit Chande Dholcharra Dum Dum  Sl. No.(2)
4 : . | was transfe-~
( Transferred on request ) rred to his

choice place
on completion

of tenure in
NER

Therefore, the applicant ought to have been
transferred to his choice place at R 0., Calcutta, on comﬁletion
of his tenure in NeER. on TeGuests In all other tenure capes,
transfer vas done on request. When the applicant had never
requested for transfer to B'oO ey Delhi, posting him to R0,
Delhi, in violation of the existing guidelines clearly esta~
blishes the ill motives of the respondentse From the facts
and oircumstances of the case, it is well established that
since the lapses of the higher officials have been brought
to the notice of the Hon'ble High Court by the applicant and
the High Court has passed direction to initiate diseipliﬁgfy_

proceedings against all of them, they out of sheer vindictiveness-
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have been herassing the applicant in dlatant vio‘lation of
transfer guldelines and denying his due claim for posting
to RO, Caloztta, on completion of temure and six years

gervice in the N &R+ Region.

13 That in view of what have been stated in the
foregoing paragraphs of this rejoinder, the contentions of the
respondents made in the writien statement are liable to be
rejected and the applicant is entitled to the relief(s)
prayed for and the original application deserves to ﬁe J
allowed with cost.

14. That this rejoinder is filed bonafide and in

the intereet of justice.

Verificatim [ X N NI N
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. VERIFICATION

N WEl WS Em T RS e ves

I, Shri Tapan Kr,| Chakraborty, working as

Assistant in Kendriya Vidyalaya Sangathan, Regional Office,
Silchar-5, applicant in the instant original application,

- do hereby verify that the statements made in paragraphs

v L '
V2,3,45,6,F 7900 10f the rejoinder are true to my knowledge

while those made in paragraphs ¥e,%d,8 owd 42  are true

to my 1nfermatien derived from the records of the case

and the rest are my humble submissions befere this Hoen'ble

Tribunal;l | |

Sign ature;%

L]
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IN THE GAUHATI HIGH COURP

( High Court of Assam, Nagaland, Meghalaya, Manipur, Tripure,

Applicant
For '
Petitioner

Regpondent
For

QOppozite ]?arty

Mizoram & Arunachal Pradesh )
CIVIL APPELIATE SIDE

Civil Rule No. 931 of 1998

Shri Papan Kre. makraborty;

[ F A XX X ] 1

Petitioner
- Yersus -

KeVeSe & Orse.

vesve Respondent
Opposite Party

Mr. B.Co Dag
Mre 5 ¢« IDutta, Advocate,

CoGeS4Co

Mr. KMo Chowdhury .
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Pt ¢

R‘ote by Office or Advocate Serial Date Office notes, reyartg, orders

H No. or proceeding with/signature

L

1 17-8-98 be fore «

\/-—‘\

Hon "ble Mr. Jusgtic AP Singh.

Heard learned councel for the parties. Pétitiomer
has apProached this court for am order quashing depertmental

proceeding wvhich has been initiated agamst him.

— -

N4 4
: It appears that the petitioner was posted ag UeDd. Asstt.
/he made certain note for the benefit of perusal by his superiors.

/// In regard tc advertising certein vacancies, the said note was

to be finally approved by the respondent noe. 6, the Assistant/
Commissioner. It vas after nis approval that the advertisement
was issned and appointments were mades As per the charge, the
petitioner is said to be guilty enlarging the age limit for

i recruitment to the post and have also enhanceing the number of
vacancies o if, what is said against the petitioner is correct
then all the authoritie\s including the respondent no« and 6
who were the relevant officers to finally approved should also
have been roped in discharé}/f; also hovever appears that only
lthe petitioner and another Class IIl Offi:cgr, namely ., the Office
Superintendent have been made answerable for illegality resulting
i.n the illegal appoiniment. These alone would not reveal the
:actual role played by the officers in making illegal appointmentae.
?The respondente are therefore under obligation to hold fresh,
en@uiry and initiate disciplinary proceeding ageinst all the
R -
Ry 7

b - Aca (...
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persons concerned ineluding the officers kim who were responsible

for teking the final decision according terms of the advertige-~

mente.

Pill it is done, the proceeding initiated against the

petitioner ghall remain gtayed. ;{
\

54/~ A. P. Singh
e



